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Pilli, Shri Subhas Chandra Bose (Andhra Pradesh)
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Prasad, Shri Aditya (Jharkhand)
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Rahim, Shri A. A. (Kerala)

Rajeshkumar, Shri K.R.N. (Tamil Nadu)
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Reddy, Shri Yerram Venkata Subba (Andhra Pradesh)
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Sahney, Dr. Vikramijit Singh (Punjab)
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Salamsinh, Dr. Parmar Jashvantsinh (Guijarat)
Samantaray, Shri Debashish (Odisha)
Sandhu, Shri Satnam Singh (Nominated)
Satyanarayana, Shri Paka Venkata (Andhra Pradesh)
Selvaganabathy, Shri S. (Puducherry)
Selvarasu, Shri Anthiyur P. (Tamil Nadu)

Sen, Ms. Dola (West Bengal)

Seth, Shri Sanjay (Uttar Pradesh)
Shanmugam, Shri C. Ve. (Tamil Nadu)
Shanmugam, Shri M. (Tamil Nadu)

Sharma, Dr. Dinesh (Uttar Pradesh)

Sharma, Shri Kartikeya (Haryana)

Sharma, Shrimati Rekha (Haryana)

Shekhar, Shri Neeraj (Uttar Pradesh)
Shringla, Shri Harsh Vardhan (Nominated)
Shukla, Shri Rajeev (Chhattisgarh)

Sibal, Shri Kapil (Uttar Pradesh)

Singh, Dr. Bhim (Bihar)

Singh, Shri A. D. (Bihar)

Singh, Shri Akhilesh Prasad (Bihar)

Singh, Shri Arun (Uttar Pradesh)

Singh, Shri Ashok (Madhya Pradesh)

Singh, Shri Devendra Pratap (Chhattisgarh)
Singh, Shri Digvijaya (Madhya Pradesh)
Singh, Shri Harbhajan (Punjab)

Singh, Shri Ratanijit Pratap Narain (Uttar Pradesh)
Singh, Shri Ravneet (Rajasthan)

Singh, Shri Sanjay (National Capital Territory of Delhi)
Singh, Shri Sant Balbir (Punjab)

Singh, Shri Tejveer (Uttar Pradesh)

Singh, Shrimati Darshana (Uttar Pradesh)
Singh, Shrimati Sadhna (Uttar Pradesh)
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Singhvi, Dr. Abhishek Manu (Telangana)
Siroya, Shri Lahar Singh (Karnataka)

Siva, Shri Tiruchi (Tamil Nadu)

Sivadasan, Dr. V. (Kerala)

Solanki, Dr. Sumer Singh (Madhya Pradesh)
Somu, Dr. Kanimozhi NVN (Tamil Nadu)
Soren, Shri Shibu (Jharkhand)

Suman, Shri Ramji Lal (Uttar Pradesh)
Suneer, Shri P. P. (Kerala)

Surjewala, Shri Randeep Singh (Rajasthan)
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Tanavade, Shri Sadanand Mhalu Shet (Goa)
Tankha, Shri Vivek K. (Madhya Pradesh)
Teli, Shri Rameswar (Assam)

Thakur, Shri Ram Nath (Bihar)

Thakur, Shrimati Mamata (West Bengal)
Thambidurai, Dr. M. (Tamil Nadu)

Tiwari, Shri Ghanshyam (Rajasthan)

Tiwari, Shri Pramod (Rajasthan)

Trivedi, Dr. Sudhanshu (Uttar Pradesh)
Tulsi, Shri K.T.S. (Chhattisgarh)

V)

Umeshnath, Shri Balyogi (Madhya Pradesh)
Usha, Shrimati P. T. (Nominated)
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Vaddiraju, Shri Ravi Chandra (Telangana)
Vaiko, Shri (Tamil Nadu)

Vaishnaw, Shri Ashwini (Odisha)
Vanlalvena, Shri K. (Mizoram)

Varma, Shri Pradip Kumar (Jharkhand)
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Verma, Shri B.L. (Uttar Pradesh)
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Wasnik, Shri Mukul Balkrishna (Rajasthan)
Wilson, Shri P. (Tamil Nadu)
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Yadav, Prof. Ram Gopal (Uttar Pradesh)

Yadav, Shri Sanjay (Bihar)
Yadav, Shrimati Sangeeta (Uttar Pradesh)
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Shri Harivansh

Shri Tiruchi Siva
Shri Birendra Prasad Baishya
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Dr. Sasmit Patra

Dr. Dinesh Sharma

Shri Sandeep Kumar Patha
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Ms. Indu Bala Goswami

Dr. Laxmikant Bajpayee

Shri Narain Dass Gupta

Shri Niranjan Bishi

Shri Milind Murli Deora
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Dr. Radha Mohan Das Agrawal
Shri Digvijaya Singh

Shri Brij Lal

Shri Sanjay Kumar Jha
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Dr. M. Thambidurai — Chairman
Shri Neeraj Dangi

Shri Babubhai Jesangbhai Desai
Shri R. Girirajan

Shri Mohammed Nadimul Haque
Dr. Medha Vishram Kulkarni

Shri Aditya Prasad

Shrimati Darshana Singh

Shri Lahar Singh Siroya
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House Committee

Ms. Indu Bala Goswami — Chairperson

Shri G.C. Chandrashekhar
Shri Prem Chand Gupta
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Shri Mukul Balkrishna Wasnik
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Shri Mithlesh Kumar

Shri Pramod Tiwari
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Shri Sanjay Yadav
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Shri Raghav Chadha
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Shrimati Mahua Maji
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Shri Narain Dass Gupta — Chairman

Shri Rajendra Gehlot

Shrimati Ramilaben Becharbhai Bara
Shrimati Jebi Mather Hisham
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Shri Iranna Kadadi

Shri Subhasish Khuntia

Shri Rwngwra Narzary

Shri Sandosh Kumar P

Shri Nabam Rebia

Committee of Privileges

Shri Harivansh — Chairman

Dr. Bhagwat Karad

Shri Deepak Prakash

Dr. Sumer Singh Solanki
Shri Sanjay Seth

Shri Tejveer Singh

Dr. Abhishek Manu Singhvi
Shri P. Wilson

Shri Muzibulla Khan

Shri Kartikeya Sharma
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Shri Anil Kumar Yadav Mandadi
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Dr. Ashok Kumar Mittal

Prof. Manoj Kumar Jha

Shri S. Niranjan Reddy
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Hon'ble Chairman— Chairman

Shri Harivansh

Dr. K. Laxman

Shri Ghanshyam Tiwari

Shri Lahar Singh Siroya

Dr. Medha Vishram Kulkarni
Shri Manan Kumar Mishra
Shri Mukul Balkrishna Wasnik
Shri Sukhendu Sekhar Ray
Dr. Faiyaz Ahmad

Shri Praful Patel

Prof. Ram Gopal Yadav
Shri Ramiji

Shri Milind Murli Deora

Shri Sandosh Kumar P

Shri Kartikeya Sharma

Committee on Subordinate Legislation
Shri Milind Murli Deora — Chairman
Shri Golla Baburao

Ms. Sushmita Dev
Shri Kesridevsinh Jhala
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Shri Neeraj Shekhar
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LOK SABHA
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Shri K. Rajashekar Basavaraj Hitnal
Shri Praveen Khandelwal

Shri Sribharat Mathukumilli

Dr. Prashant Yadaorao Padole
Shri Baijayant Panda

Shri Santosh Pandey

Dr. Shiv Pal Singh Patel

Shri Shreyas M. Patel

Shri Amra Ram
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Committee on Health and Family Welfare

Prof. Ram Gopal Yadav — Chairman

RAJYA SABHA

Shri Rajib Bhattacharjee

Dr. Ajeet Madhavrao Gopchade
Dr. Sikander Kumar

Shri Shambhu Sharan Patel

Shri B. Parthasaradhi Reddy
Shri Ashok Singh

Shri Rameswar Teli

Shri Babubhai Jesangbhai Desai

LOK SABHA

Shri Ramvir Singh Bidhuri

Dr. Vinod Kumar Bind

Ms Igra Choudhary

Shri Mukeshkumar Chandrakaant Dalal
Shri Sanjay Uttamrao Deshmukh
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Dr. Sharmila Sarkar

Dr. Hemant Vishnu Savara
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Dr. Alok Kumar Suman
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Shri Samik Bhattacharya
Shri Ajay Makan

Shri Derek O' Brien
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Shri Vishnu Dayal Ram

Shrimati Mala Roy
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Shri Kesineni Sivanath

Shrimati Supriya Sule

Shri Krishna Prasad Tenneti

Shri Amrinder Singh Raja Warring
Shri Saumitra Khan

Shrimati Priyanka Gandhi Vadra
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RAJYA SABHA

Monday, the 21" July, 2025/30 Ashadha, 1947 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

(The National Anthem, "Jana Gana Mana", was played.)

OATH OR AFFIRMATION

MR. CHAIRMAN: Hon. Members. ..(Interruptions).. Hon. Members, please.
..(Interruptions )... Leader of the House. ...(Interruptions)... Please maintain order. We
are in the Upper House. ...(Interruptions).. | would urge the Leader of the House to
see that they maintain decorum. ..(Interruptions).. Sorry! ...(Interruptions)... Please
maintain decorum. ...(Interruptions)...

Hon. Members, Oath or Affirmation is a constitutional prescription under Article
99 of the Constitution and is a solemn occasion. Deviation from the chosen format
has potential to vitiate the oath. | urge the hon. Members to conform to the chosen
format. Now, Oath or Affirmation, Secretary-General.

SECRETARY-GENERAL: Shri Birendra Prasad Baishya, Assam.

MR. CHAIRMAN: Birendra Prasad Baishya is a former Union Cabinet Minister of Steel
and Mines. He is now beginning his third term in this august House. He has held key
leadership roles within his party and in national sports administration, including as
President of the Weightlifting Federation of India and Vice-President of the Indian
Olympic Association. Baishyaji has also contributed regularly to journals and
newspapers on socio-political issues and remains deeply engaged in political and
social work in Assam.
Now, Shri Birendra Prasad Baishya will take Oath or Affirmation.

(Shri Birendra Prasad Baishya (Assam) was sworn in. )

SECRETARY-GENERAL : Shri Kanad Purkayashtha, Assam.

Contents Page t



[RAJYA SABHA]

MR. CHAIRMAN: Shri Kanad Purkayashtha represents the State of Assam in the
Rajya Sabha. He hails from the Barak Valley. He is the son of Shri Kabindra
Purkayashtha, a veteran BJP leader from Assam and former Union Minister.
Shri Purkayashtha has been actively involved in public life with a keen interest in
education literature and social issues. Now, Shri Kanad Purkayashtha will take Oath
or Affirmation.

(Shri Kanad Purkayashtha (Assam) was sworn in.)
SECRETARY-GENERAL: Dr. Meenakshi Jain, Nominated.

MR. CHAIRMAN: Dr. Meenakshi Jain is a noted historian and a former Associate
Professor of History at Delhi University. Her areas of research include cultural and
religious developments in medieval and early modern India. Her work in the fields of
education, literature, history and political science has enriched academic discourse.
In 2020, Dr. Meenakshi Jain received the Padma Shri Award in recognition of her
academic contributions. Now, Dr. Meenakshi Jain will take Oath or Affirmation.

(Dr. Meenakshi Jain (Nominated) was sworn in.)
SECRETARY-GENERAL: Shri C. Sadanandan Master, Nominated.

MR. CHAIRMAN: Shri C. Sadanandan Master, a retired teacher and devoted social
worker embodies resilience, integrity, and a life of dedicated public service. After
losing his both legs in a brutal act of political violence in 1994, he remained steadfast
in his pursuit of peace and national commitment. Revered as ‘Master’ or ‘Maashay’,
he has emerged as a guiding light against ideological extremism and has been an
inspiration through his contributions to education, public life, and intellectual
discourse. Now, Shri C. Sadanandan Master will take Oath or Affirmation.

(Shri C. Sadanandan Master (Nominated) was sworn in.)
SECRETARY-GENERAL : Shri Harsh Vardhan Shringla, Nominated.

MR. CHAIRMAN: Shri Harsh Vardhan Shringla is a former Foreign Secretary of India
and India’s Ambassador to the United States, Bangladesh and Thailand. He was also
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Chief Coordinator of India’s G20 presidency. Additionally, as President and Founder
of the Darjeeling Welfare Society, he has led several philanthropic initiatives in
underprivileged areas of Darjeeling and Siliguri. Now, Shri Harsh Vardhan Shringla
will take Oath or Affirmation.

(Shri Harsh Vardhan Shringla (Nominated) was sworn in.)

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am extremely pleased to extend birthday
greetings to hon. Members of Parliament, Dr. Laxmikant Bajpayee, Shri Rajeev
Shukla and Shrimati Sangeeta Yadav, whose birthdays were yesterday.

Hon. Members, the day belongs to the Leader of the Opposition. On behalf of
this House and myself, warmest greetings and heartfelt wishes to Shri Mallikarjun
Kharge, Leader of the Opposition in Rajya Sabha. Over five-decades of his political
journey powerfully demonstrates unwavering commitment to democratic values and
tireless national service. From nine consecutive Karnataka Assembly victories (1972~
2009) and serving as Leader of Opposition in Karnataka Legislative Assembly to
holding key portfolios -- Railways, Labour and Employment -- in the Union
Government, your leadership has been consistent, inclusive and exemplary. As
National President of the Indian National Congress and the Leader of Opposition in
the Rajya Sabha, you embody trust and respect transcending political lines. Your
steadfast convictions, constitutional understanding, and statesmanlike conduct
inspire parliamentarians across generations. A remarkable polyglot, your fluency in
English, Hindi, Urdu, Kannada, Telugu and Marathi reflects deep cultural rootedness
and enables connections across diverse regions. | have benefited from your guidance
on several occasions. Your wisdom, humility and respect for democratic institutions
have profoundly shaped my understanding of governance. Your simplicity and
accessibility exemplify public life's highest ideals. Equally inspiring is your family's
strength.

Shri Kharge is married to Shrimati Radhabai Kharge and the couple is blessed
with sons, Priyank, who is a Cabinet Minister in the Government of Karnataka, Rahul
and Milind, and daughters, Priyadarshini and Dr. Jayashree, who is married to Sri
Radhakrishna Doddamani, Member of Parliament, Lok Sabha. As you enter another
distinguished year, may the Almighty bless you with robust health, renewed energy
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and continued wisdom to serve the nation with the grace and dignity that have always
defined you.

Hon. Members, on my own and your behalf, | wish the hon. Members a long,
healthy and happy life and extend greetings to their family members and friends.

OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, it is with profound sorrow that | refer to passing
away of Shri C. Perumal, Dr. K. Kasturirangan, Shri Ronald Sapa Tlau, Shri Nepaldev
Bhattacharjee, Sardar Sukhdev Singh Dhindsa, Shri Thennala G. Balakrishna Pillai,
and Shri Vijaykumar Rupani -- former Members of this House.

Shri C. Perumal (1957-2025), Member of Rajya Sabha from Tamil Nadu
(2002-2008), was known for his deep connections with the people of Krishangiri
district and tireless efforts for their welfare. He also served as Vice President of Tamil
Nadu Palm Project Development Board. In his passing away, the country has lost a
sincere parliamentarian and a devoted social worker.

Dr. K. Kasturirangan (1940-2025), a Nominated Member of Rajya Sabha
(2003-2009), was among India's foremost space scientists. As ISRO Chairman, he
led numerous path-breaking missions. He also chaired the Committee that drafted
the National Education Policy 2020. He was a recipient of Padam Vibhushan and
international honours. He brought scientific depth to parliamentary proceedings. His
demise is a sad loss to the nation's scientific and educational advancement.

Shri Ronald Sapa Tlau (1954-2025), a Member of Rajya Sabha from Mizoram
(2014-2020), was a media pioneer, social communicator and a distinguished
parliamentarian. He played a seminal role in using mass communication as a tool for
public awareness and education in Mizoram. As a pioneer of television-based
educational content, he produced impactful documentaries and programmes on
national integration, insurgency in the North-East, youth empowerment and
ecological preservation. Shri Tlau was also a prolific writer and a passionate advocate
for indigenous rights and regional development. He served as Chairman of Zoram
Electronics Development Corporation Limited and was Founder-Chairman of Turini
Integrated Farming Society, promoting sustainable farming practices. His demise
marks the loss of a visionary communicator, a devoted representative of Mizoram and
a tireless champion of inclusive progress.
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Shri Nepaldev Bhattacharjee (1950-2025), a Rajya Sabha Member from West
Bengal (1981-1988), was a respected trade unionist who played a significant role in
student and labour movements. He brought deep understanding of workers'
concerns into Parliament. His death is a loss to the cause of social justice and labour
rights.

Sardar Sukhdev Singh Dhindsa (1936-2025), representing Punjab in Rajya
Sabha across three terms, had a distinguished public career including service in the
Lok Sabha and as Union Minister (1999-2004). Renowned for his leadership and
grassroots engagement, he was a stalwart advocate of agrarian and social justice
issues. The nation remembers him as a venerable statesman.

Shri Thennala G. Balakrishna Pillai (1931- 2025), a three-term Rajya Sabha
Member from Kerala, was a veteran political figure known for his oratory and
organisational acumen; and, a committed democrat and inclusive leader. He also
served in the Kerala Legislative Assembly. His demise is a significant loss to people
and public life in Kerala.

Shri Vijaykumar Rupani (1956—2025), Rajya Sabha Member (2006—2012)
and later Chief Minister of Gujarat (2016—2021), Shri Rupani tragically lost his life in
the Air India Flight 171 crash. He played a vital role in Gujarat’s infrastructural and
industrial development and remained active in social initiatives. His untimely demise
ends a vibrant political journey marked by public service and dedication.

We deeply mourn the loss of these eminent leaders who served this House and
the nation with distinction.

| urge the Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute.)
Secretary-General will convey to the bereaved families our sense of profound
sorrow and deep sympathy. Hon. Members, as we assemble for the 268" Session of
the Rajya Sabha, | extend my warm greetings to all of you.
OPENING REMARKS BY THE CHAIRMAN
MR. CHAIRMAN: Since our last Session, the tragic and cowardly terrorist attack in

Pahalgam on 22" April took innocent lives, deeply wounding our collective
conscience. In response, our nation stood united, rallying behind Operation Sindoor,
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to neutralize terrorist hideouts across the border. The resolute bravery of our armed
forces, combined with the steadfast solidarity of our people, powerfully reaffirmed our
unwavering commitment to protecting the unity and integrity of our Republic.

Hon. Members, with deep sorrow, | refer to the tragic crash of Air India Flight
171 on 12" June, claiming 240 lives. This heart-breaking tragedy has brought
immense grief nationwide. While investigations continue, we mourn this profound
loss. On behalf of the House, | offer heartfelt condolences to the bereaved families
and to all those affected by this tragedy.

Hon. Members, this Session, comprising 21 sittings, includes a recess from
12" to 17" August for Independence Day celebrations. A number of important
legislative proposals are scheduled for consideration, and four days have been
allocated for Private Members' Business, offering a platform for individual Members to
raise vital issues and introduce legislative initiatives.

A thriving democracy cannot sustain constant acrimony. Political tension must
be reduced, as confrontation is not the essence of politics. While political parties may
pursue the same goals through different approaches, no one in India opposes the
nation's interests.

| urge all political parties to foster bonhomie and mutual respect, avoiding
unbecoming language or personal attacks against leaders on television or elsewhere.
Such behavior contradicts our civilizational essence.

Dialogue and discussion, not conflict, are the way forward. Internal fighting
strengthens our enemies and provides material to divide us. India's historical strength
lies in discourse, dialogue, and deliberation, which should guide our Parliament.

| urge all political parties, ruling and opposition, to engage in constructive
politics for Bharat's greater progress. With your cooperation and active participation,
| am confident that this Monsoon Session will be productive and meaningful.

RESIGNATION BY MEMBER
MR. CHAIRMAN: Hon. Members, | have to inform Members that | had received a
letter on 1st July, 2025 from Shri Sanjeev Arora, Member representing the State of
Punjab, resigning his seat in the Rajya Sabha. | have accepted his resignation with

effect from 1st July, 2025.

MR. CHAIRMAN: Now, Papers to be laid on the Table.
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PAPERS LAID ON THE TABLE

Statement showing the Bills passed by the Houses of Parliament during the Two
Hundred and Sixty-seventh Session of the Rajya Sabha and Assented to by the
President

SECRETARY-GENERAL: Sir, | lay on the Table, a statement (in English and Hindi)
showing the Bills passed by the Houses of Parliament during the Two Hundred and
Sixty-seventh Session of the Rajya Sabha and assented to by the President:

(i) The Appropriation Bill, 2025

(i) The Appropriation (No.2) Bill, 2025

(ii) The Manipur Appropriation Bill, 2025

(iv) The Manipur Appropriation (Vote on Account) Bill, 2025
(v) The Qilfields (Regulation and Development) Amendment Bill, 2025
(vi) The Finance Bill, 2025

(vii) The Appropriation (No.3) Bill, 2025

(vii) The Railways (Amendment) Bill, 2025

(ix) The Disaster Management (Amendment) Bill, 2025

(x) The "Tribhuvan" Sahkari University Bill, 2025

(xi) The Boilers Bill, 2025

(xii) The Immigration and Foreigners Bill, 2025

(xiii)The Wagf (Amendment) Bill, 2025

(xiv)The Mussalman Wakf (Repeal) Bill, 2025

(xiii) The Banking Laws (Amendment) Bill, 2025

(xiv) The Protection of Interests in Aircraft Objects Bill, 2025

Notification of Ministry of Coal

DI AT H g 731 (21t Welen 95 g9): Fe ISy, H @ iR Wil (e 3iR
fafae) srfafs, 1957 &1 aRT 28 & IU-gRT (1) & SN @S Ramad
(=e) R, 2025 B1 USRI BT dTell BIISAT FAAT DI TG A=A
Q1.1 323 (37) fadid 20 Hg, 2025 B U Ul (ISl o1 &7 #) FHT yed W)
NCRIR]

[Placed in Library. See No. L.T. 2273/18/25]
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l. Notification of Ministry of Defence.
IIl.  Reports and Accounts (2024-25) of CLAWS, New Delhi.

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SANJAY SETH):
Sir, | lay on the Table—

I. A copy (in English and Hindi) of the Ministry of Defence Notification No. S.R.O.
10(E)., dated the 27" May, 2025, publishing the Inter-services Organisations
(Command, Control and Discipline) Rules, 2025, under Section 15 of the Inter-

services Organisations (Command, Control and Discipline) Act, 2023.
[Placed in Library. See No. L.T. 2995/18/25]

Il. (A) A copy each (in English and Hindi) of the following papers: -
(a) Annual Report and Accounts of Centre for Land Warfare Studies (CLAWS),
New Delhi, for the year 2024-25, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 73/18/25]

Manipur Goods and Services Tax (Amendment) Ordinance, 2025 (No. 1 of 2025)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. L. MURUGAN): Sir,
| lay on the Table, under sub-clause (a) of clause (2) of article 123 of the
Constitution, a copy (in English and Hindi) of the Manipur Goods and Services Tax
(Amendment) Ordinance, 2025 (No. 1 of 2025), promulgated by the President on the

9th June, 2025.
[Placed in Library. See No. L.T. 2697/18/25]

REGARDING NOTICES RECEIVED UNDER RULES 167 AND 267

MR. CHAIRMAN: Hon. Members, | have received notice of motion under Rule 167
from Shri Samik Bhattacharya to discuss “Operation Sindoor: A landmark in military
brilliance and diplomatic outreach”, which | have admitted for discussion as ‘No-Day-
Yet-Named-Motion.” The date and time for discussion would be decided after
consultation with the Leader of the House and other leaders. ...(Interruptions)...
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AN HON. MEMBER?: Sir, Rule 2677

MR. CHAIRMAN: | am coming to that next; first Rule 167, then Rule 267. Around noon
today, | will discuss with the leaders. Hon. Members, 18 notices have also been
received under Rule 267. The notices of Dr. John Brittas, Dr. Syed Naseer Hussain,
Shri Akhilesh Prasad Singh, Shrimati Renuka Chowdhury and Shri Manoj Kumar Jha
have demanded discussion over the concerns arising out of Special Intensive Revision
of Electoral Rolls undertaken by the Election Commission in Bihar. The notices of Shri
Mallikarjun Kharge, Shri Pramod Tiwari, Shri Randeep Singh Surjewala, Dr. V.
Sivadasan, Shri Ramji Lal Suman, Shrimati Renuka Chowdhury, Shri Sandosh Kumar
P, Shri P.P. Suneer and Shri Abdul Wahab have demanded discussion over the tragic
terror attack in Pahalgam and India's response through Operation Sindoor. The notice
of Shri Tiruch Siva demands discussion over Union Government’s inordinate delay in
publishing ASI's Keezhadi Report and its implications for scientific transparency. The
notice of Shri Sanjay Singh demands discussion over the violation of the Right to
Education due to large-scale merger and closure of Government schools in Uttar
Pradesh. The notice of Shri A.A. Rahim demands discussion over the ongoing
negotiations for Free Trade Agreements with the United States and the European
Union and its impact on agricultural sector.

Shri Haris Beeran demands discussion on two issues - the bulldozer action on
the houses of minorities in various States and the Pahalgam terrorist attack. Hon.
Members may recall that a detailed ruling had been imparted by me on multiple
occasions, particularly on gt December, 2022 and 19t December, 2022. These
notices are not in conformity and | am not able to persuade myself to agree.
...(Interruptions)... The Leader of the Opposition, please. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, you said
that it is not in conformity with the rules.

MR. CHAIRMAN: Just a second...
SHRI MALLIKARJUN KHARGE: Sir, | am always helpful.

MR. CHAIRMAN: | have said so, Sir.
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SHRI MALLIKARJUN KHARGE: Sir, | have given notice under Rule 267, on Pahalgam
and Operation Sindoor. AR, H TETH AT dTa] gHel 3R TN RIgR & 918 B
RIS IR et 267 & Tod AfCH &A1 B, S & GaATdD 81 (ST T, Sl S’ Bl [hdTd
H 2l

AR, YEEITH BHAT 22 3T DI G311 T, 319 T JMcibdIal b Tl g, AR I
T2 7Y 3R P! IR -IR I T fh SRR S96 R 8l 89 fhy 1T, e
4 AR VI 89 I8 WaR el 8, oifd g8 g8 Sl =red ©, Hifd gR wed | 3R
T} g1féat = unconditional support foam R a ardf A & :lﬁ, gfed afY Tifeai A
QT D1 AT T &b 1Y, T2 H UhdT I & oY 3R SHRY T I moral strength
a1 & U unquestioned |HAA Tl & =aredl § f ITd! TRB A 8D BN
et ATy, ST el B9 22 3Tl 6 g3 T, 319 dh ATddhdIa] Tal Ibhs Y,
QI BT 17 ...(FALT)... J&K H 3! Intelligence 3R RTINS &I failure g3
IE 3B Bl BET Bl ifde~ic Tg-R 7 Hal g b oqH Intelligence failure HEESE
ﬁaooeptmi\’,ﬂg%ﬁlﬁaﬁﬁﬁﬁlm,WWWSWWHﬁ’Edefence
attache - B d98& Ada-Telicl Gard HT fhyl

MR. CHAIRMAN: The Leader of the House.

37t AferehTo] @A : | ! I1d AT &l 3T Yo e 7 a1a gyl

MR. CHAIRMAN: Okay ! One minute, please.

il AP @ U ATe #_0 91 o oIlfoTg, IHP 918 S9! AlDl Sy IR,
o oo 81 81 U8 e SiR SR RgR & R | AT i g7 ! ST, S9!
T, feg&IT & RN Bl AT, IHD! a1 DR 81 gl 8H information ST TR
31U BHY G ol 81 GART, I8 b SRR & I alel T+ ...

MR. CHAIRMAN: Let the Leader of the House speak.

it AferpTof @R : =M 24 IR FHET, TR SSAH ¥, S1F H FEiran fean, aat
I8 g 9T | ...(FAUH)... ‘T8 J§ Sil stop a1, A IoI8 F AT | I8 92 b fofy
JIUHATSTD &1 TP d18% B MGHL... ...(TILT)...

MR. CHAIRMAN: You have made your point, Sir. The Leader of the House
....(Interruptions)... You have made your point.

[T & AT (3N ST Teh191 780 WX, I Ugot...
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1 ATl @ : H T HRIAT |

MR. CHAIRMAN: You have said so. ...(Interruptions)... One minute. The Leader of
the House. ...(/nterrupz‘/ons)... Hon. Leader of the Opposition has made his point
and only... ... (Interruptions)...

i AfeTeTo]a @RI AR, 3D IEUfy ¢F = U giell 3R |1 9@ F 41 drerl fb

s fethyg It ...(aLT ).

MR. CHAIRMAN: You have made your point. Now, hon. Leader of the House
...(Interruptions)... Only what the Leader of the House says will go on record.
...(Interruptions)...

1} ST 9T AST: HEIGY, T Usel H fauet & =ia1 &7t AfcoTen o] @RI Sil &l 377%]
& &7 ST TG IR IgI-9gd 99Ts odl §1 §A%T, § I e &xal g o
3Maeh! IR A fTSR 3K & AT BT el 267 IR U ool TR ID]
w7 fewol) B, 39 foy o1 S77ah! Rfde fohaml S_i wdt 267 & Haenire fawi
R Tl TEl Bl d AR R a9 wR =@l B ol ..(Fag)... e a4
.(FAHM)... TSt 2d Xf2ul <Ry, ab & 30+ drhd Bl 8, IR BN B oToxd
TET Bl 81 . (YH)...

MR. CHAIRMAN: Ask them to sit down. ...(Interruptions)... Let us have a good
debate. ...(Interruptions)...

37l ST 9eTeT STST: 319 AN 2R A BRY| 3T #RT Tb GG ..(TILTH)...

MR. CHAIRMAN: Hon. Members, when Leader of the Opposition was speaking,
there was silence. Please listen to the Leader of the House.

2} ST YT ET: W, H IE B8 8T § b @A Sl 7 SR R{gR 3l uger i &
fE&PeM & AgYC fSTed Bl ST BHRAT Yo B a1l g8 71| & faog safey
2, FIfdh TU 267 H ITeh] URIARH &1 2t foh & AT+ 497 U= Tl B G-I, 59
TS Bl 3R 33 BTS & HIEIH A <3 H Hol Ig Wl Ta] o1 a1ty fh TRAR
T 3R 3TuR e {gR ox =i 81 arsd] &1 89 =l BNl 3R 8 dXid A B
(FAIF)... TR IR & AR @I§SH Bl <20 AR AT & M @1 S| |
g Al I A18 § e STTSTal & 918 9 ATl b §9 AR b AR Tl gafl, Sl
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eI §31 Hid] S & ﬁ?‘[?d H g3l g1 | am not going into the details of it, but | would
like to tell you, ATH AT Hd Eﬁﬁl’(’l Nothing will go on record and whatever | will say
will go on record. You should know it. ... (Interruptions)... [HTL Sfl, § I8 9471 38T
_§" o s ﬂg‘ﬁﬂ'ﬂc SIS on our own, under Rule 167, Operation Sindoor CACINE]
I WG] 21 oo TeargsRl Ut H 31T 989y dF Bl YRd G¥hR dlal Sff &
g H B 97d B T B &b folg TR 2 @R 71 g3t H

MR. CHAIRMAN: Hon. Members, | have not given permission to ...(Interruptions)...
The Government is ready for discussion. ...(Interruptions)... The Government is
ready for a comprehensive discussion. ...(Interruptions)... | will meet the leaders,
settle for a discussion and | will ensure full-fledged discussion for as much time as
you want. ...(Interruptions)... | think, the House is getting into disruption.
...(Interruptions)... Hon. Members, it is not a good practice. The Government has
agreed to have a full-fledged discussion on Operation Sindoor. ...(Interruptions)... |
have admitted the motion. | will discuss with the leaders. ...(Interruptions)... The
House is adjourned to meet at 12 noon.

The House then adjourned at forty -five minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
Direct international flights from Patna airport
*#1. DR. BHIM SINGH: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether it is a fact that Patna airport is named as "Jai Prakash Narayan

International Airport" while there are no direct international flights
operational from here;

# Original notice of the question was received in Hindi.
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(b)  whether such situation is unfavourable and economically disadvantageous
for a State like Bihar with such a high population density and migrant
workforce; and

(c) whether Government is making any concrete plans to start direct
international flights to Gulf countries and South-East Asia etc., if so, the
status and the probable timeline thereof?

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPURAMMOHAN NAIDU): (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Patna is a customs notified airport. Presently, there are no direct
international schedule flights operational from Patna Airport. Moreover, the
government has provided an enabling environment for the growth of the civil aviation
sector. Accordingly, Patna has been included in the list of 18 tourist gateway
destinations from where Indian carriers and carriers of 5 SAARC countries
(Bangladesh, Bhutan, Nepal, Maldives and Sri Lanka) and 10 ASEAN countries
(Singapore, Malaysia, Thailand, Brunei, Vietham, Indonesia, Myanmar, Cambodia,
Philippines and Laos) can operate unlimited frequencies to designated points in these
countries.

Further, in accordance with Air Services Agreements (ASA) signed between
India and the foreign countries, Indian designated carriers are free to mount
operations to/from any international airport including Patna to foreign destinations
including Gulf countries and South-East Asia. However, the start of international
flights from any point in India is purely a commercial decision of the airlines on the
basis of the economic viability of the route and other associated factors.

MR. DEPUTY CHAIRMAN: First supplementary, Dr. Bhim Singh
S1. W9 e Agied... . .(gaum)...

SN UG : ST 7Y e TR 98 ST ....(FALTE)... FIIT AR ....(GLT)...
3119 T Gfesy| ...(AFYTH). .

S1. W f¥%: 489y, § IR I 59 91 & Y g=garg <1 § b g8+ el
QIRUIC Bl g Bl ghTadh 91 (ST &1 ...(TILH). .
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3t YU : Y FaTd ST ..(TELH)... TS| ... (FFHH)... 3T FaTel Iy
..(TGEF)...

S1. ¥ g H 5396 fo g=ga1e << §U, I8 el aTg i o $9 U2 &1 Sl SR 1
T &, I8 YA T8 & ..(FIL)...

N ST PIs 3R g1 Rebls TR 81 S & &l ...(FILM)... TS FITI 3R BT
T B ...(FaT)... BIs 3N 1 Rbls IR 81 ST & 21 ...(FILTH)... Tilsl Jic IR
STSUI ...(SFaeT). .

1. W9 Rrg: 991 9301 S 9 89R U9 B SR Ud Al athed & gIRT o &l
&1 AT Bl ...(TALT)...

1t ITQHTILRT: 37T Fardl Yfesy| ...(ae™). .

1. M Rrg: 39 1 uee foU 9| ...(ae™)... g1 TWRUIE &1 919 RS T §dTs
ST T B, STafh a8l I hls JARREE T IS 81 ISdl 87 ...(FdUH)... T I8 9
DI FTRTERT IS Y AT AR ? ...(FIHH)... H HAT ST A TSI SI1 18 g
fh 3T IET A FITRTET IS D TP Y AT AT ? ....(TIETH)...

S SUHTIT: A1 |3 S | (e ).

SHRI KINUJARAPU RAMMOHAN NAIDU: Sir, | understand that there is a requirement
of running international operations from the Patna International Airport and, as such,
now the Patna Airport is open to international operations because it is the customs-
notified airport. ...(/nterrupt/ons)... They are open to fly to five SAARC countries and
10 ASEAN countries also under the Open Sky Policy. ..(Interruptions)... But there is a
fundamental problem with the Patna International Airport because of the shorter
runway. Due to the shorter runway, there is a load penalty that applies to the
aircrafts, due to which they are not able to run with operational efficiency and carry
the highest capacity. ..(Interruptions).. This restricts the commercial viability of
having the international operations but there are alternative solutions, which are being
worked out. Before the airline operators run international operations, there is a need
to have the air service agreement with those countries to have the points open so that
the connectivity is there, that the Point of Call is there between two countries.
..(Interruptions)... On top of that, the airline operators look for commercial viability
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also. Here, the problem of commercial viability comes in because of the load penalty
issue, which is one reason that the international operations are not being run there.
Now, the Bihta Airport, which is another airport with a longer runway, is also coming
into operations. In the Budget, we have also announced another Greenfield airport.
...(/nz‘errupz‘/ons)... There are many solutions that are being worked out. For us, Bihar
is one of the regions to be given utmost priority. On behalf of the Central Government,
| can say that we will find solution as early as possible. ..(Interruptions)... We are also
working towards a solution so that not only from Patna airport but also from other
airports, let us say, from Bihar, the Gaya Airport, the international operations will
increase. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Second supplementary, Dr. Bhim Singh.

S1. Wi e weiey, | A H3 St 9 g8 S @red g 3 1 Y grsde dulel
I qrafeferdl &1 S1eys BRET ARA? ..(FALM)... §31 S 7 Bl fb arftifius
3T P IMYR IR U foran S &, 1 | H3i1 Sif & g SI=1 a1l g fd il
JIOT® eI BT ARA? ....(FAYT)... TR HRIAT AT, I B ddb BRI
I ? ...(FAL)... SAD A1 &1, Td B TS g1 & oIy R S fhd ST 872
..(FILIT)...

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, the issue of expansion of runway has
been going on for a long time and we have tried every single bit of it.
...(/nz‘errupz‘/ons)... Land being the State Subject, we have requested the State many
times for giving land for expansion of the runway. ..(Interruptions)... Sir, if you see,
on the one side, there is an existing railway line and, on the other side, there is a
historical clock tower and there is also a biological park. ...(/nterrupz‘/ons)... It is very,
very difficult to acquire land in that area to expand the runway. When it comes to
commercial viability, as | said earlier, there is a penalty of 2 to 2.5 tonnes, which is
equal to 20 to 25 vacant seats. ...(Interruptions).. Now, we have to run with 20 to 25
vacant seats but we come under the load penalty. If you look at the numbers, there
are some numbers that the survey says. ..(Interruptions).. In Dammam, which is in
Saudi Arabia, the number of Patna people travelling to Dammam is approximately 582
per week. If you look at Dubai, it is 481 per week. .. (Interruptions).. Usually, we take
the 186-seater airbus to travel to these destinations. And, if you look at 580 or 480
seats that are travelling from Patna to these locations, it is translating into three flights
per week. Usually, the commercial viability happens if there is a demand to run seven
flights per week. So, we are looking into this. We are doing the study also on the
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number of people so that it becomes easier to convince the private airline operators
also to operate these sectors. In fact, the operators also do their own surveys
because they also have the intention to connect more areas, to connect new routes.
So, definitely, this is also under consideration, and we will support from our side also
so that this survey or the viability is thoroughly being addressed.

2t IgqHTafer: AT 3l el I8 FaTel gel TIRUIC 9 el &l 1 b
HaTel 99 fav iR 87

S1. 3ee HUR RiRrer: w8iey, g & d SIS &1 Follse 6E-2482, ST fd T
TIRGH A320-271N &ff 3R facelt & g1 3 &1 oftl ST UhTel ARTIV $eS3-3Hd
QIRUIC, USHT UR ST & SIRTF 98 Id Dl ARY[C HYh 3N Fdhd 5| I8 el
qBRIG R D1 s AR T BIG4] BIF F 9 TAT| VR, TSI GIRYIC B 74 oidls odl
T ¥ a1 1 fawg 81 81 999 7 usable runway Had 1,677 Hiex ddb WA g,
WTIPHY adverse wind conditions HI T8 c*iellé - hdef narrow-body aircrafts, RS
A320 3R B737 & fou Rt &, 9fed wide-body aircrafts, ST Boeing 777 3R 787 T
Airbus  A380 & foTU T completely unfeasible &, T8 2,500 & 3,500 HIeX I=d &I
TR Bl &

il STFUTYLRI: 31T 391 FaTA 3|

S1. 379N HAR Ferer: ABiey, H MfReR ot fAfae gfaue | uee o1 9r8dr g
o T U= BIS feasibility report TR &1 <11 IET &, A I8 Ud1 9ot 9 6 wgeR 4
larger aircraft operations ﬁquﬁéaﬁﬁ»—aﬁvfm T ST AhT 872

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, based on the runway constraints, which
the hon. Member has also mentioned, the Patna Airport has a smaller runway where
there are restricted operations, with the load penalty only, which is very much
thoroughly followed by the regulator and the airline operator also so that safe
operations happen at the Patna Airport. And whenever these kinds of incidents
happen, they are properly investigated and it is ensured that, next time, these kinds
of incidents don't happen. But when it comes to the futuristic solution on having
wide-body operations and having long overhaul operations from these areas, then, it
is proposed to have a new greenfield airport only. ..(Interruptions).. But as this
airport is restricted, if you want to expand the runway, it is physically impossible
because since there is railway track on one side and there is a clock tower on the
other side, without the land, you can't expand the runway also. So, within the
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stipulated runway of what you have mentioned to be 2100 metres, to have these
wide-body operations is not at all possible. So, an alternate runway which can cater
for the wide-body operations is being considered. In the Budget also, Greenfield
airport for the city of Patna has been proposed. ... ( /nz‘errupz‘/ons)... So, we are actively
looking into this solution by creating alternative airport.

MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan. You have a supplementary question. It
relates to Patna airport.

DR. V. SIVADASAN: Sir, my question is related to the Patna airport. In his answer,
our respected Minister talks about the ‘commercial viability” of the functioning of
airport. My question, Sir, is on the words ‘commercial viability’. ... (Interruptions)... In
my home town, one airport is there, Kannur airport. We have been continuously
requesting the Government, and it is not only our party, all the parties and the
Government of Kerala requested for the point of call status there. But they are not
ready to allow the point of call status. If the theory of commercial viability is there,
then, why are they not allowing the point of call status? ... (Interruptions)..

SHRI RANDEEP SINGH SURJEWALA: Sir, in protest, we are walking out.
(At this stage some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: The question relates to Patna. If hon. Minister considers it,
he can reply.

SHRI KINDJARAPU RAMMOHAN NAIDU: Sir, the hon. Member has been, time and
again, requesting for a point of call for Kannur Airport. | just answered this before this
question. First is to have a point of call in the air service agreement with that country.
Only then the question of commercial viability comes. It is not the other way round
where the country works out the commercial viability and then looks at this.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: John Brittas Ji, let him reply. Only hon. Minister’s reply is
going on record.

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, on the specific issue, Kerala is the only
State where three airports already have point of call and this is the fourth airport which
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is coming up for discussion. ...(/nz‘errupz‘/ons)... There is an option for our Indian
aircraft operators to fly from Kannur to any destination. It is all open. You need a point
of call only for foreign carriers to come to that place. So, there is no complete
restriction as such. It is not that without a point of call, you cannot travel
internationally. The Indian airline operators can travel to these destinations. You also
have to keep in mind that while considering a point of call, geopolitical relation is also
taken into account between two countries. You have to see that India has so many
airports. You cannot open all the airports for point of call. And you cannot fly to one or
two destinations in that country. These are certain things that we also have to keep in
mind. When you want to open a country for all the locations, then, you have to have
an equal level playing field ...(/Interruptions)...

MR. DEPUTY CHAIRMAN: Only the reply is going on record.
SHRI KINDJARAPU RAMMOHAN NAIDU: For Kerala Airport, you already have three

points of call. Definitely, if the time arises and if the need arises and if both the
countries agree, then, we will keep it as a point of call.

S et TT: 3erviiy IuHTuly #Eley, ORI & YR 3R JEAEE O
7 Tex) | gAR fIER & ol Farft e oik @R & forg o § 99 gV E,
ST 3 31Erep el & URAR I8 # &1 8d 81 37T 3Ty H1egd | A9 4301 qelad
4 e s ...

7t SUHTIT: 3179 FaTet gfey

SN el TAT: UeT ¥ YR T UP Wl §d1g ATAT BI GIAGT g1 S1Q 3R S
IBASTIIE &b foTT Pacl Th B FlTge 8, I 981 B &1 ST Ufdfe bl S|

it STHTART: IT YD1 G 1 AT HAT Sl

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, we have noted it and we will forward it to
the airlines.

MR. DEPUTY CHAIRMAN: Now, Question No.2. Shri Ashokrao Shankarrao Chavan.
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Inspection of 787 Dreamliner aircrafts

*2. SHRI ASHOKRAO SHANKARRAO CHAVAN: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Government has conducted the checks/inspections of all the 787-
Dreamliner aircrafts after the horrifying incident of London bound Air India
plane crash in Ahmedabad in which 241 people died;

(b) if so, the details thereof and the outcome of the said checks/inspections;

(c) whether Government has directed the airlines companies to conduct safety
checks/inspections of all the planes available with them;

(d) if so, the details thereof and the response of the airline companies in this
regard; and

(e) the details of other measures taken/being taken by Government to make air
travel more safe and secure?

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPURAMMOHAN NAIDU): (a) to
(e) A statement is laid on the table of the House.

Statement

(a) to (e) Directorate General of Civil Aviation (DGCA) has a comprehensive and
structured civil aviation regulations for safe operation of aircraft and its maintenance.
These regulations are continuously updated and aligned with the International Civil
Aviation Organisation (ICAO)/European Union Aviation Safety Agency (EASA)
standards.

Post-accident of Air India flight Al-1/1 Boeing 787 aircraft on 12.06.2025,
DGCA has ordered to conduct the checks/inspections of all 33 787-Dreamliner
aircraft of Air India.

Out of total 33 aircraft, 31 operational aircraft have been inspected wherein
minor findings were observed in 8 aircraft. These aircraft have been released for
operation post rectification. The remaining 2 aircraft are under scheduled
maintenance.
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DGCA has a structured surveillance and audit framework in place i.e. planned
and unplanned surveillance of organization/aircraft, which includes regular and
periodic audits, spot checks, night surveillance and ramp inspections across all
operators, including continuous oversight of maintenance practices. In case there is a
violation, DGCA takes enforcement action as per its Enforcement Policy and
Procedure Manual.

SHRI ASHOKRAO SHANKARRAO CHAVAN: Sir, the incident involving London-
bound Air India Flight in Ahmedabad is extremely serious. It is imperative to determine
the exact causes of this incident to ensure passenger safety. What caused the fuel
supply to the engines cut off is an issue which still remains unresolved. We all know
that Boeing 787 Dreamliner is an aircraft heavily reliant on electrical and electronic
systems. This is the background of the entire issue. One may recollect that on
January 17, 2019, a Boeing Dreamliner operated by Japan’s All Nippon Airways flying
from Tokyo Haneda to Osaka experienced an unexpected engine shutdown after
landing suspected to be caused by a software or computer glitch. In the light of this
precedent, | would like to know whether any clarification has been sought from
Boeing, the engine manufacturer, GE Aerospace GEnx, and Honeywell, which
provide avionics propulsion systems, landing systems, cockpit and cabin electronics
and various components for this aircraft regarding Ahmedabad incident. Also, we
understand that a number of airlines the world over have grounded their Boeing 787
Dreamliner fleet after the Ahmedabad air crash.

| would like to know from the hon. Minister: Is this malfunction in the aircraft's
electrical system? Could the same issue that caused the electrical system failure also
have led to interruption of fuel supply to the engines? So, all these issues come to the
fore. Going by the conversation recorded in the Cockpit Voice Recorder, fuel supply
to the engines was cut off. The recorded conversation indicates that neither the
captain nor the co-pilot manually cut off the fuel switch. This raises a significant
question. So, we would like to know from the hon. Minister: Going by the preliminary
report, which has just been received, what is the cause of shutdown of both the
engines? Was it electrical failure or was it electronic failure? What are the preliminary
findings which would lead us to know the exact cause of this incident?

SHRI KINJARAPU RAMMOHAN NAIDU: Mr. Deputy Chairman, Sir, the hon. Member
has asked a very serious and a very comprehensive question regarding the incident
that happened in Ahmedabad. | would like to start by answering that the investigation
process is going on according to the international protocol, the norms set by the
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International Civil Aviation Organization, where the country or the state of operation
should have their investigation body. We have our own investigation body which is the
Aircraft Accident Investigation Bureau. It got into the investigation process right after
the incident with subject experts going to the site. They have started their process
according to the international protocol; they have involved subject matter experts and
all the necessary international people who are supposed to be participating in the
investigation. They have gone through the first set of investigation process and they
have given us the preliminary report. Sir, whenever these incidents happen and the
Black Box gets damaged, -- Black Box is the Flight Data Recorder which has all the
necessary information that gets recorded — that is, whenever there is a slight
damage, it always comes to that point as to where we send the Black Box, that is,
outside, namely, to the original equipment manufacturer, and get it decoded from
that country of manufacture only. For the first time, as a country, India took a stand
that the Black Box, which was recovered, even if it was damaged that the whole
decoding process is going to happen in the country and we have successfully done it
in the country. AAIB has been successful in decoding the entire data which was
available even when the Black Box from the outer side was looking damaged. AAIB
has decoded the data, which was achieved from two different things -- one was the
Flight Data Recorder which has the data numbers and the other is the Cockpit Voice
Recorder which has the audio. So, there are all these things and the fact is that
investigation process runs on three principles which are to find out what happened,
how it happened and why it happened. It is called the preliminary report because it
cannot address all the things and all the questions that we have right now. What
AAIB has done is, through the preliminary report, it kind of addressed what happened
based on the facts it found out in the CVR, based on the facts it found out in the FDR
and it was able to determine them in the preliminary report. To come out with
suggestions or to come out with exact cause of what happened and to come out with
further future action, -- it can be Boeing 787 or the series or the fuel switches or many
things which have come under question or the avionics which you have also
mentioned in your question — that is, to have a definitive answer and definitive future
correction measures, we have to look at the final report. | can say this to the House
and, through you, to the people of this country also that AAIB has a very definitive,
thorough and rule-based process. They are very transparently looking into the
process right now and they are totally unbiased. | can say that AAIB is totally
unbiased and it is looking into the facts. Now, there can be many questions. | also
have seen multiple articles myself. | have seen multiple articles not only by the Indian
media, but also by the Western media trying to promote their own narrative, their own
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viewpoint, their own kind of consideration ....(/nterrupt/ons)... But, | have to tell you
that the way we are seeing the investigation is through the facts. We want to stand by
the truth, not what is happening with the pilots or what is happening with the Boeing
or what is happening with the Air India or any other stakeholder. We want to stand by
the truth. We want to find out what exactly happened and that is only going to come
out once the final report has been placed. So, we have to respect the process of
investigation. Once that process of investigation has happened, then, we can talk
about what happened, how it happened and then the corrective measures. Even if we
talk about other incidents that happened before, be it the Japan’s All Nippon Airways
or any other airways for that matter, every time any incident happens in any country,
the same process is followed.

Every time any incident happens in any country, then the same process is
followed, where the investigation body gets into the process of investigation. Once
the thorough investigation is done and the final report is placed, only then the
corrective measures to all these countries, all these airline operators and all the
regulators is sent so that the corrective action is being done. This has happened in
the previous incidents also. Wherever any incident happened, whenever there was a
mandatory suggestive correction measures that were supposed to be done, through
the international protocol, it is mandatory for every state regulator to follow these and
every airline operator to follow these. Without any negligence, we have thoroughly
followed all the corrective and suggestive measures from the ICAQO International
Protocol.

MR. DEPUTY CHAIRMAN: Thank you, second supplementary.

SHRI ASHOKRAO SHANKARRAO CHAVAN: Sir, we are all aware that the DGCA is
the cornerstone of aviation safety in our country. But as we know that in spite of these
serious incidents which have taken place in the country like the Ahmadabad incident
or whatever accidents have taken place earlier, the DGCA is functioning at 50 per
cent of its sanctioned technical strength. It is a very serious issue. | would like to
know from the from the hon. Minister: “Does the Government acknowledge this acute
shortage in the technical personnel within the DGCA and what urgent and time-bound
steps are being taken to fill these critical vacancies so that the regulator is fully
equipped to safeguard the lives of lakhs of passengers who rely on air travel every
day ?”
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SHRI KINJARAPU RAMMOHAN NAIDU: Sir, we all know the kind of progress Civil
Aviation took in the last 10 years. | have also been time and again talking about the
tremendous numbers, depicting the growth that we have seen in the country; right on
the number of aircrafts or the passengers who prefer air travel or the number of
airports. Everything has almost doubled in the last 10 years or more than doubled in
the last 10 years. Even after Covid, which was a major road break for Civil Aviation,
we see that we have crossed the pre-Covid numbers and we are seeing a
tremendous growth in Civil Aviation network. This is why, we from the Ministry also
recommended that we need to create more posts in DGCA so that the surveillance or
the safety or the security of Civil Aviation is very much intact with the tremendous
robust growth that we are seeing. These posts that we are seeing which are vacant,
which have come to discussion are the posts which have been created in last year
and over the period of last two to three years. We have to understand that creation of
posts and recruitment of posts is a continuous process. There is UPSC which is also
involved. We from the Ministry are in continuous discussion. Last year itself, we have
recruited 103 posts, which in the history of DGCA was the highest number of posts
which was recruited. This year, we have planned to recruit 190 where UPSC also has
come forward. By end of October, we are going to recruit 190 posts for this DGCA.
The other thing which is more practical that | want to tell the House is that these are
very niche and technical posts. It is not like that we have a huge pool. This is a limited
pool of subject matter experts, be it the engineers or the pilots or medical experts or
aviation related experts. This is a very specific pool of people that we are trying to pick
up from. It is a very tough process of picking up the right people because these are
going to be the regulators, these are going to be the inspectors, these people are
going to take care of the safety. So, the recruitment process is also avery rigorous
process and we have taken notice of this thing also. It has been a continuing process
and we are putting more pressure so that the timelines for the recruitment also come
down and, very soon, we are in the process of achieving 90 per cent of these
vacancies also to be recruited.

MR. DEPUTY CHAIRMAN: Thank you, third supplementary. Shri R. Girirajan.
SHRI R. GIRIRAJAN: Sir, What | would like to know from the hon. Minister: “Has the
Union Government formed any high level committee and formulated any new norms

and procedures to be adopted and complied during the safety audits and routine
inspections of each and every flight before the take off and to provide special
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refresher training so as to ensure that the physical, mental and emotional stability of
the pilots are stable and fit to fly after they complete 1000 hours of flight ?”

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, like | said, after the incident itself, one,
the Aircraft Investigation Bureau is conducting the investigative process into finding
out how and why the incident happened and on the other side, overlooking in a
holistic approach on the safety measures and what can be done further. It is because
not only within the country, we are also trying to study other countries across the
world where there might be better safety measures in their own countries. So, we
have also formed a High Level Committee under the chairmanship of Home Secretary
and all important people from the aviation are also participating in it. And, they are
calling people from multiple sectors who are necessary to give more suggestions
regarding this and it is an ongoing process. It was formed right after the incident and
it has got a timeline of three months so that they can have multiple meetings and the
question which has been put by the hon. Member is also discussed by the
Committee. We are all hoping that they come up with some good measures. We
already have very robust safety mechanism in the country. We all have to be aware of
this process, and it is not something extravagant or something out-of-the-box is
required for the country. We have a very good safety mechanism. Today, if you look
at the numbers, domestically, there are 2,909 departures happening in the country.
2,909 ! And, internationally, if you look, the number is 624. So, overall, the number of
departures that are happening every day from the country is 3,500 and around 5 lakh
passengers are travelling every day by air, even today, Sir, these are numbers that |
have taken from yesterday. So, 5 lakh passengers are travelling safely every day and
3,500 flights are taking off every day from the country. We have a very good process,
but we are not stopping there. We want things to be brought down to zero in terms of
incidents or anything. That is the process that we have; that is the integrity that we
have and that is the target that we have. We are being more open now to suggestions
that are coming into our side and we are also looking at the international processes,
because ICAO always has a third eye on all countries running operations and having
these civil aviation networks. It is because civil aviation is not a thing where you have
operations just within the country. It is not limited within the country. There are airlines
from our country which are registered in India, going to other countries and picking up
passengers of other countries also. Likewise, other countries’ airlines are coming into
our country and picking up our passengers. So, this is a global phenomenon and all
countries which are having Civil Aviation Departments or Ministries have to comply
with the International Civil Aviation Organization Protocols. We have been very
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committed to follow those protocols. We have a very effective implementation score
of 85 in the International Civil Aviation Organization’s safety score. There are other
countries and you have to appreciate the score that India got. We have more than
160 airports in the country. | have given you the number of passengers travelling every
day. In other countries, for example, New Zealand or UAE, how many airports do
they have? One, two, three | We are operating at such a vast scale and that is not like
an excuse | am putting, but that is the kind of growth that we have seen in the country
and the kind of growth we are trying to maintain by also having 100 per cent safe and
secure civil aviation network.

MR. DEPUTY CHAIRMAN: Dr. Fauzia Khan.

DR. FAUZIA KHAN: Sir, | would like to ask the hon. Minister that a Boeing B787-8
Aircraft, VT-ANW, was involved in an air turn back incident due to in-flight shutdown
of engine 1 of Flight number Al131 during climb on the 4" of August, 2023. Sir, this
flight was leaving from the Chhatrapati Shivaji Maharaj International Airport, Mumbai
to Heathrow on the 4™ of August. As per the incident report of DGCA, an HPC Stage
10 blade went missing due to improper installation of locking lugs. That made dust
accumulate in the left-hand engine, leading to the engine surge and subsequent
engine shutdown.

MR. DEPUTY CHAIRMAN: Please be brief.

DR. FAUZIA KHAN: That's brief only. Sir, an RTI query to the DGCA has revealed that
65 in-flight engine shutdown incidents occurred between 2020 and 2025. So, that is
quite a large number. In that regard, | would like to know what specific measures will
the Government take, as you spoke about a large number of operations and we have
very advanced technology as well.

MR. DEPUTY CHAIRMAN: Thank you.

DR. FAUZIA KHAN: So, in order to have a quick before flight inspection of engine and
exhaust systems, what measures will the Government adopt?

MR. DEPUTY CHAIRMAN: Now, Mr. Minister.
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SHRI KINJARAPU RAMMOHAN NAIDU: Sir, in terms of safety, | have to tell that
DGCA have inspections which are planned surveillance, ramp inspections of both the
domestic and the foreign sector, spot checks and night surveillances. This is done
through an Annual Surveillance and Safety Plan that the DGCA prepares and, based
on the regular checking that happens, they also have an overlooking safety audit that
is happening all over the country. They keep monitoring each and every plane. They
keep monitoring each and every airport and all the safety measures that are being
listed. Everything is very thoroughly monitored. Let us say there is some engine
malfunction that has happened. You have pointed to one specific aircraft where there
seems to be one specific issue. But there are multiple kinds of issues that can
happen. Some might be due to the weather or some might be due to bird hits that
happen. So, there are multiple unpredictable and weather-related issues also.
Everything is properly taken into account. But for that, to ensure that the operations
are still safe--even if it is a mid-flight journey or any incident happens on the ground--
there is a thorough protocol. And it is not that we have invented the protocol or we
have invented the safety process. There is a process that the original equipment
manufacturer, supposing the Boeing is making the plane, itself has to list out as to
what all safety measures have to be done. On top of that, the FA, which is the State
regulator of that country, also goes through the process of seeing the design,
maintenance and manufacture. It comes out with the process. Then, there is the
International Civil Aviation Organisation which overlooks all this and then comes out
with the process. Once that plane comes back to our country, our State regulator,
which is the DGCA, goes through all these processes, and if mandatory, add some
more processes from its side so that every single flight, before it takes off, goes
through specific maintenance, based on the line maintenance, base maintenance,
engine maintenance. Everything is properly checked from the pilot also. Before taking
off, the pilot also goes around the aircraft on ground and checks all the things.
Aircraft Maintenance Engineer also does another checking. After robust checking and
properly dotting down what is happening with the aircraft, looking at the rules and
procedures, if the aircraft is good for taking off at that time, only then it is supposed to
be taken off. All the processes are thoroughly listed and on behalf of the Ministry and
the regulator, DGCA, we ensure that there is no negligence and there is no
incompetence on any of the processes, that everything is very thoroughly monitored.
If there is anything which occurs due to negligence, then, we take serious action
against both the operator and any other concerned person, we impose penalties and
there are suspensions. All the process of enforcement is also duly listed.
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MR. DEPUTY CHAIRMAN: Last supplementary on this question. Shri Satnam Singh
Sandhu.

it A= g e W), WRT HaTel 39 8164 | AR Y unlucky @RT & g &1 <11 &R
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SHRI KINJARAPU RAMMOHAN NAIDU: Sir, first of all, through this House, | would
like to offer my condolences to the families of the passengers who were travelling, the
crew members, and the families of students who got killed. This has been our idea
right from the time the incident took place that we are not going to differentiate
between the victims saying that these are the people who were travelling in the plane
and these are the other ones who have got affected or succumbed to injuries outside
the plane. All the support that is being extended to the families of the victims inside
the plane, the same assistance is being extended to all the families of the students
who died outside. Compensation is also given equally. They have also been taken
into account and they are being provided the compensation and necessary support
for the future also. Much of the responsibility has been taken by Air India and,
combinedly, all the people, both in the flight and outside, everyone is being taken
care of from the family side and all the compensation is being taken care of...

SHRI MANOJ KUMAR JHA: Equal monetary benefits.

SHRI KINJARAPU RAMMOHAN NAIDU: Yes, it is equal. Compensation is definitely
equal. Not only in terms of compensation, but also in terms of assistance that we are
trying to provide from the Government side, there is no difference. We are keeping
that into consideration and both are being taken into account in the same process.

MR. DEPUTY CHAIRMAN: Now, Question No. 3.

Digital upgradation and adoption of emerging technologies for MSMEs
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*3. SHRIMATI REKHA SHARMA: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government has undertaken specific initiatives to promote digital
upgradation and the adoption of emerging technologies such as Artificial
Intelligence among Micro, Small and Medium Enterprises (MSMEs) in the
State of Haryana, to enhance productivity and competitiveness;

(b) whether any financial incentives, capacity-building programs, or support
mechanisms have been introduced to facilitate this technological transition
for MSMEs; and

(c) whether Government is assessing the impact and effectiveness of these
initiatives, particularly in terms of digital adoption and improved business
outcomes ?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI JITAN RAM
MANUJHI): (a) to (c) A statement is laid down on the Table of the House.

Statement

(a) and (b) The industrial landscape in the country has witnessed increased
digitalisation in recent years, with enhanced operational efficiency for MSME in value
creation and competitiveness. There is increasing participation in digital payments, e-
commerce transactions, IOT enabled production tools and Al based technologies for
improved business operations. To promote digital upgradation and adoption of
emerging technologies for greater productivity and competitiveness among MSME
across the country including in the State of Haryana, Government has taken several
initiatives. These include Ministry of Electronics and Information Technology platforms
like DigiLocker and IndiaAlDatasets Platform aimed at empowering MSME to become
resilient, competitive and sustainable by leveraging digital technologies, and
Department of Telecommunications networks like BharatNet and PM-WANI for
affordable access and last mile connectivity. Ministry of Micro, Small and Medium
Enterprises is supporting digital empowerment of MSME through digital registration
under Udyam, training in Tool Rooms /Technology Centres for technology adoption,
incubation of new ideas and technologies through MSME Innovative scheme and MSE
Green Investment for Financing Transformation scheme for promoting investment in
green technologies. Components of financial incentives, capacity building and
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awareness are suitably embedded in the design of the above Government funded
schemes.

(c) Government periodically assesses the outcome and effectiveness of its
schemes through evaluation studies in collaboration with industry bodies and
research institutions. The Output -Outcome Monitoring Framework of NITI Aayog is
another institutional mechanism to evaluate the outcome of such schemes.

SHRIMATI REKHA SHARMA: Sir, through you, | would like to ask the hon. Minister
whether the Government has undertaken specific initiatives to promote digital
upgradation and adoption of emerging technologies, such as Artificial Intelligence,
among MSMEs in Haryana to enhance productivity and competitiveness.
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SHRIMATI REKHA SHARMA: | would like to know from the hon. Minister whether any
financial incentives, capacity building programmes or support mechanism have been
introduced to facilitate this technology’s transition for MSMEs and how the Ministry is
assessing the impact of effectiveness of these initiatives, particularly, in terms of
digital adoption and improved business outcome.
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MR. DEPUTY CHAIRMAN: Now, Shri Raghav Chadha.
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SHRI RAGHAV CHADHA: Is it regarding Civil Aviation, Sir?

MR. DEPUTY CHAIRMAN: No; it is Q. No. 3.

SHRI RAGHAV CHADHA: Sir, | had sought to raise supplementary for Q. No. 4.
MR. DEPUTY CHAIRMAN: It is mentioned ‘Q. No. 3’ here. | can show you.

SHRI RAGHAV CHADHA: Sorry, Sir. It must have been due to oversight. Please send
it to me through somebody.

MR. DEPUTY CHAIRMAN: Okay. Please sit down. Next, Shrimati Kiran Choudhry.

SHRIMATI KIRAN CHOUDHRY: Sir, | would like to ask the hon. Minister whether the
Government has collaborated with any institutions or industrial bodies in Haryana
such as NIFTEM Kundli or MSME D. Kandal to facilitate digital skill training for small
enterprises and also if there is any plan to set up a dedicated technology facilitation
centre or centre of excellence for digital MSMEs in Haryana.
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MR. DEPUTY CHAIRMAN: Now, Shri Ravi Chandra Vaddiraju. The question is related
to Haryana.

SHRI RAVI CHANDRA VADDIRAJU: No, Sir. § THUHUHS & g H g1d dHRAT <18l gl
Sir, lakhs of people are dependent upon MSMEs. However, they are struggling to get
a decent income from the sector. Lack of proper support from the Government will
create various problems in front of them. So, my question is: How much is the total
allocated amount as a Union Government subsidy to this sector?
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ISR 1 gl 21 89 J81 I8 a1 d18d & o JeT #31 Sff & aR H @ U3
HEd & b 9 Rt a1d &vd 21 AfeeT # 39 SR 8199 & 9ar1 ar8dl § & gAR
THUHUHS WdexX & ATH H Bf 2016 F DR 3ITST db HRIg 34 BRIS AN BT RISHTR
S BT B ThaT T 81 I8 949 &1 91d &1 98Igy, Sl BIS-BIC ST © - 99 I9S B
BTH B dTel, AT T aTel - 3778 3ITST T [l =1 81 o, I oy ol 39
YT |31, AR+ A1e] ST 5 "9iud faegedt Ao & ded e fhar © 8iik orfdan iy
ft 3rctic BT 81 ST&T db X3 BT FATd &, A SR U 0 B Pl HHI 8] 2l S8l
TR BId1 8, T8I B9 R 1130 o<l &1 B 3STH H RMRT I, BHRT 99el 4 I8 Al
YT o] 81 3R Sxd 81, Ol &H AT A& Bl SIFHR] Aol <3|

MR. DEPUTY CHAIRMAN: The last supplementary on this is of Dr. Kalpana Saini.

i} ST HAR SM1: AR, UIE U9 IR 81 Y &

MR. DEPUTY CHAIRMAN: No; AT &, XTd TS St = 79T AeliHd! Ue T8l
I8 2Tl Now, Q. No. 4.
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*4. SHRI MANOJ KUMAR JHA: Will the Minister of CIVIL AVIATION be pleased to
state:-

(a) the number of safety and maintenance inspections conducted by the
Directorate General of Civil Aviation during the last three years;

(b) the number and nature of irregularities identified during these inspections;

(c)  the actions taken against airlines or operators found to be non-compliant
with safety norms;

(d)  the measures being undertaken by Government to enhance aviation safety
in the wake of recent concerns related to aircraft maintenance and
operational standards; and

(e) whether Government plans to conduct safety audits in the aviation sector in
the current year, if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPURAMMOHAN NAIDU): (a) to
(e) A statement is laid on the table of the House.

Statement

(a) to (d) The Directorate General of Civil Aviation (DGCA) has a structured
surveillance and audit framework in place i.e. planned and unplanned surveillance of
organisation /aircraft, which includes regular and periodic audits, spot checks, night
surveillance and ramp inspections across all operators, maintenance organizations.
Deficiencies observed during the surveillance/inspection are forwarded to concerned
organisation for taking corrective actions. DGCA initiates enforcement actions against
organisation and personnel in case violations are found. The enforcement action may
include warning, suspension, cancellation and imposition of financial penalty.

The number of safety and maintenance inspections conducted by the
Directorate General of Civil Aviation in the past three years along with the number and
nature of irregularities detected during these inspections and enforcement action
taken is attached as Annexure.

(e) DGCA publishes Annual Surveillance Plan every year on its website, which
contains the plan for the Regulatory Audit. Plan for the regulatory audits is in
accordance with the regulatory audit procedure manual published on DGCA website.
For the year 2025, a total of 56 regulatory audits have been planned by DGCA.

Annexure
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Surveillance/ , ,
2023 2024 2025(Till April)
Cheeks
Level 1
Level 1 Level 2 L
Level 1 L L Deficienci| Level 2
L Deficiencie |Deficienci .
S.No Deficiencie| Level 2 es Deficie
s es
Condu s(Signific Deficiencies |Plan JConduct o Planne JConduct ncies
Planned . (Signific | (Non- o
cted | antNon- |(Noncompliajned |ed , ed (Significa] (Nonc
) ant Non- Jcomplian .
compliance nce) ) nt omplia
compliancelc
) ) &) Noncom| nce)
pliance)
Planned
1 ) 3346 | 3532 86 14178 3521 3479 81 12439 1393 1346 37 4623
Surveillance
Ramp
2 Inspections 409 432 0 128 434 442 0 155 150 150 0 30
( Domestic)
Ramp
3 Inspections 72 75 0 15 72 63 0 8 26 26 0 2
(Foreign)
A [Total 3827 4039 86 14321 4027 3984 81 12602 | 1569 15622 37 4655
Unplanned Surveillance
4 Spot Cheeks 1209 17 1138 1257 62 1207 289 4 269
Night
. 497 9 538 768 8 715 188
5 Surveillance 0 213
B Total 1706 26 1676 0 2025 70 1922 0 477 4 482
JA+B |GrandTotal 3827 5745 112 16997 4027 6009 151 14524 1569 1999 41 5137
Enforcement
C . 542 673 254
Acctions

41 AT HHR ST: A SUFHTL Sff, § <% X871 o7 b 39 49y iR a9™ el
< Y1 Il <h 1 8 3R I8 <3 Bl AHfed ol 81 H U8l Aweiiie] edea qoH
 UBel JHBAN b A B b Uh RUIC ol BT 8, Sellldoid [S9¢d H URIeIC ®l
e o1 131 STrar 8! 9 9 g | SR T8l Bedl b 89 Y8R &, AT Bl

(\ -
CldTdh ol ATAH AT |

AR, YU thevel Ufaue Teeg e = 2018 H 3R b dI Rafddt gfqger
FATREY 4 T era FHECH Bl by Ugel 1 AT USdIgon] ST & i1 314 8Tl &

H MY GTT B, IS 737 AR 787 TIRPIUC & oV I8 Heed! fhar & fb ey

SAHT 3iffec HRT, IAE Tue!, RIRNRET ABsH B dd BIRTUI My question is
this. You had this input in 2018 and now it is 2025. In 2025, why does it take a crash of
this nature to do what should have been done in a routine way ? Thank you.

SHRI KINDJARAPU RAMMOHAN NAIDU: Sir, your question also has the answer. In a

routine way, all these checks are already done.

When there is a directive issued,

then, there is a special check that is done. But in terms of all the equipments that are
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there, according to the protocol that is listed, all the checks are thoroughly done. It is
not that only when they say that this has to be checked, that there is a special check
done. All the fuels, all the cockpits, all the tyres, everything gets checked very
robustly and very regularly. For that, we have a very tough process. But, for taking in
advance, like you said, we wanted to be more thorough. All checking etc., has been
duly happening from time to time. You mentioned what the FAA had done. There are
two types of directives. One is the AD which is the Airworthiness Directive. It is
mandatory and all the other State regulators follow it. But what you have mentioned
right now is a Special Airworthiness Information Bulletin which is not a mandatory
thing. Like you said, if necessary, then the State Regulator can do it. But at that
point of time, the Regulator also took a call that this is not a mandatory thing, and, in
our process of ensuring safety, we have a very good robust process. So, there is not
a special check that is required because it was not a mandatory thing that was
advised. But after the report has come, we have taken that also into cognizance to
ensure that there is further check, like, you mentioned about these reports that have
come. But | can show you 150 reports where every possible angle that a report can
mention is already listed. 317X ?ﬁ_sgL A RO 3 Trﬂ_cﬁ, T 37T It Fhdl o b I8 ugod
Brar ?:EF?[ gl So, they have written every possible angle, right from the Western Media
to everyone. So, you can’t just point out to one thing that this has been leaked. |
have ten different angles which are written, which are now not coming out, not being
discussed because they are not touching this topic. But had it touched another topic,
another report would have come b s?ﬁ 3Tl g foraT B1 So this has been there
because of the interest that has been there. This has been going on right from day
one itself. There are multiple theories; multiple angles; multiple stories. That is why
what | would like to once again request —- it is an appeal made by the AAIB; through
myself also, | will make it again to the House, and, through you, to the larger sections
of the country also — that we maintain patience until the final report comes out. We
want the truth to be coming out and we have to give that much space for our AAIB
also to work, and that is what | wish to request.

it ST Yebe itorHeSl | AR 1S HHIR 311 S|

£ HAIST AR 02 59 A el AT fb 3myes 9 I Ruled off, vsargoist o,
$-ai Bal fob IS U | B UBT STaTd 21 a8 § TP fasHa1 BT fSTeh B 8T ATl It
was a statement based on irony, an unfortunate irony, not a plain statement.

MR. DEPUTY CHAIRMAN: Second supplementary.
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o 7 PHR =T XX, Qﬁ@T JPUSS ﬁ, having said that, | am also aware, like all of
you, my friends here, of the duopoly — Airbus and Boeing -- at the global scale. Let
us not get into that. What is important is the in-house mechanism. Nearly 50 per cent
of sanctioned posts in DGCA are vacant. Doesn't it affect DGCA's capacity
particularly when -- | repeat, particularly, when --during the investigation such
anomalies come out? Many newspapers reported about this as to why such

anomalies, W fIGTTIdl 99 &7 S8R 31Tl 8, 574 U g8T B1edl 81 ST © 3R fhy
ISP 918 B ST D1 BII B & 2

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, like | said, the vacancies have been
created because it was a request from the Ministry. Now with the growth that we have
seen in civil aviation, we wanted more people within the DGCA, and these posts have
been created in the last two years only. When you say, why they are vacant, it is not
that we have stopped the recruitment. Right from the day they were created, we have
started the process. It is a continuous process. It has to go through various cycles of
recruitment also. And the only thing that | wanted to mention, so that everyone knows
a little bit about what is happening in the recruitment, is that this is a very specific pool
of people that we are trying to recruit. It is not that we have extensive pool of people.
These are subject matter experts, especially, in aviation that we are trying to pick up;
senior people that we are trying to pick up and who have a demand internationally and
in other wings also. We have a lot of people coming in from Air Force, and they have
their own preferences also. So, there is a limited pool that we are trying to work with,
and we have done every single thing. In fact, we have put in more effort to do this.
That is why | have also mentioned that in the last year, 103 posts which have been
recruited were the highest ever because we wanted to speed up the process. We
wanted to ensure that DGCA, the posts that are created there, is well-equipped and
it is full with people who have to be recruited and there are no vacancies. It is an
ongoing process. This year, we are committed to taking 190 more, and also in the
future, all the posts are being worked out in such a way that the situation of vacancies
does not arise.

MR. DEPUTY CHAIRMAN: First supplementary, Shri Sanjay Singh; not present. Shri
Raghav Chadha.

SHRI RAGHAV CHADHA: Sir India's civil aviation sector is no doubt booming but it
appears that the Regulator, the DGCA, which is the backbone of the sector, is
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cracking up under pressure. | say this because it is understaffed, it is underfunded,
and it lacks autonomy. ¥X, Parliamentary Standing Committee &I RIS gard %\’, e
overall vacancies @1 §Td -Tal B Xel, o5 9 2024 § DGCA & 3iEX technical posts H
55 per cent vacancies gl X, technical posts &I DIH KT BT § -- air safety
inspection, passenger safety, pilot licensing, aircraft maintenance and air worthiness.
R, U shortage &1, I8 crisis Bl ﬁ‘sﬁ ST 8 o there is no...

S} STt 1Y Heg § Fare E{ﬁl There are other people also.

it e ggl: WX, # Tarer U 37 Xel T;:{I There is no margin of error in the skies.
SAfTU BRT 3TUP HTEH I IE-1Y A1 Sff W HaTdl & fb 89 DGCA &Y SEBI, S
financial market T Udh independent regulator %\' IR TRAI ,Gﬁ telecom sector T Ud
independent regulator ?::*, Q@ Bl Udh autonomous statutory body ¥ 0 SR
PRA? S9N, technical posts Pl vacancy ®d dd Y| SITUIT?

MR. DEPUTY CHAIRMAN: Thank you, Mr. Raghav Chadha.

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, | have to place on record that the DGCA
is not under any kind of pressure. It is operating with utmost seriousness,
professionalism and all the requirements that actually strengthen it according to the
international civil aviation protocol. At this moment, -- | have already explained it
during a couple of other Questions -- the situation is that the posts were just recently
created. Like you said, when it comes to the technical posts, you need only people
with the right technical capabilities to sit in those posts. When you need that kind of
experience and expertise, obviously, the limited pool makes it much more difficult to
engage these people. These are people who have to regulate safety, which is of the
prime importance. The whole fundamental pillar for the growth of our civil aviation
sector has been safety and security of the people and operations. Keeping that intact,
the process itself has so many technicalities that it gets a little difficult, but we have
been trying with the UPSC and others to engage the right people so that the timeline
which takes for it to engage these people gets reduced. The hon. Member has also
talked about the budget. We have seen in the last one year that there is a ten per cent
increase in the Budget. Your suggestions have been noted. Whenever required,
whatever best can be done to assist DGCA to be more powerful and more engaging
in terms of ensuring safety would be done from our side.
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SHRIMATI PRIYANKA CHATURVEDI: Sir, there comes a moment in time when we
keep our politics aside, and this particular air crash gave us that moment, even for
civil aviation to understand the challenges and the loopholes that exist. Sir, my
question is very specific, which | have written to the hon. Minister about. He asked us
to be patient about the final report; we were absolutely patient with the interim report
too. But why is it that the report was released to the Indian people at 2.00 a.m. in the
morning? Also, there was no briefing done with regard to the AAIB report. Sir, | have
another related question. Pilots have raised concerns that there is no aviation expert
sitting in that AAIB panel. Why is that so? If the hon. Minister could address that, |
would be grateful.

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, | would address the second part first,
where the hon. Member said that no aviation experts are there. It is not true. There
are two subject matter experts and pilots who have been engaged within the
investigation team. Likewise, engineers and other technicians from the industry also
have been engaged. There is also an International Civil Aviation Organization
observer from the U.N. A lot of articles said that he was rejected. Such baseless
articles had come up at that time. But everyone who was supposed to be there in the
investigation team has been there. In fact, there were also pilots in the team. That
addresses the second part of the question. As for the release of the report, it was
entirely up to the AAIB to finish and release the report. It is not that when they finished
it, they uploaded it. It is up to them. | don’t think there was any specific reason as to
why it was released in the night or in the morning. It was a report that was supposed
to be released and it was released at that time.

MR. DEPUTY CHAIRMAN: Dr. John Brittas.

DR. JOHN BRITTAS: Sir, | would be specific due to shortage of time. After the
Kozhikode air crash, the Aircraft Accident Investigation Bureau, AAIB, set up a Fight
Data Recorder and Cockpit Voice Recorder Lab, incurring a cost of Rs. 879 lakhs. Is
it a fact that, even after the investigation by the AAIB, the Indian Government has
sought assistance from a foreign country ?

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, | have mentioned in the answer to the
first Question that this is the first time the FDR and the CVR have been decoded in the
country. How we have done it, and why we are saying that we have done it, is exactly
because we have started the lab which could be able to do it here in India itself. The
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money has been put in to establish this lab and because of the lab itself, we are able
to do it in the country. It was done in-house, indigenously.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 2:00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https://sansad.in/rs/debates/officials |

7

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
PANEL OF VICE-CHAIRPERSONS

MR. DEPUTY CHAIRMAN: Now, announcement regarding reconstitution of Panel of
Vice-Chairpersons. ...(Interruptions)... | have to inform the hon. Members that the
Panel of Vice-Chairpersons has been reconstituted with the following hon.
Members:-

Shrimati Rajani Ashokrao Patil
Shrimati S. Phangnon Konyak
Shrimati Sunetra Ajit Pawar
Shrimati Kiran Choudhry

Dr. Sasmit Patra

Dr. Dinesh Sharma

Shri Sandeep Kumar Pathak
Shri Ghanshyam Tiwari

© N OO W N =

GOVERNMENT BILL

The Bills of Lading Bill, 2025
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MR. DEPUTY CHAIRMAN: Now, we will take up the Bills of Lading Bill, 2025.
...(Interruptions )... Shri Sarbananda Sonowal to move a motion for consideration of
the Bills of Lading Bill, 2025. ...(/nz‘errupt/ons)...

DR. SYED NASEER HUSSAI (Karnataka): Sir, we had given notice under Rule 267.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Already, the hon. Chairman has explained regarding Rule
267. ...(Interruptions)... Now, hon. Minister.

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Sir, | move:

“That the Bill to make provisions for the transfer of rights of suit and all liabilities
to the consignee named in a bill of lading and every endorsee of a bill of lading, to
whom the property in the goods mentioned in the bill of lading shall pass, upon or by
reason of a consignment or an endorsement, and for matters connected therewith or
related thereto, as passed by Lok Sabha, be taken into consideration.”

1t SgFUTITRT: AT HAT S, T 39 59 W $6 i1 Al ? L. (FaEH). ..

HOETT B w3 T SreqsieEdd S w3 (oft fohve RIS : &=, arvt & |4l sy
Il I 21 3nft gt 7 Ig 739 gonl fr 8 W1e AR 9o fh 9o 9Tl €, gaferg #
SRIY BHRAT g fob AT #H3AT i 71 S I8 oIS et @ &, 99 R i 9 =l 8
A, (FagE)... 8 A 9 S AL, (FGIH)... A™ IO T o

qfesql...(TIEH). ..

it STFHTRT: WISt 399 H 97 9 B ... (FAYH).... AR FHA] qaiva AEare
SHll...(FIHH).... ITD] e SITYI Let him speak. ... (Interruptions). ..

it SRR WY (Filcdh): R, f[ER W Afesd faar ma 1. (sgagm)...

it STFUTART: AT FSRA], IR ANCHST &b qR H A IR A8 - G968
# already fRIfT W o & %\'I(al'clﬂ'ﬁ) Nothing is going on record. Please
take your seat. ... (Interruptions)...

SHRI SARBANANDA SONOWAL: Sir, it gives me immense pride and satisfaction to
stand before this esteemed House today to present the Bills of Lading Bill, 2025.
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...(Interruptions)... As we gather here, we are reminded of our visionary and
dynamic hon. Prime Minister, Shri Narendra Modi, who has articulated a profound
vision for our nation, namely, to transform India into a developed country, or Viksit
Bharat, by the year 2047. This vision is not merely aspirational; it is a call for action,
urging us to align our efforts and aspirations with the promise of a new and
prosperous Bharat. ...(/nterrupt/ons)... In the words of the hon. Prime Minister,
“India must act with speed and scale to reform its systems and transform its future.”
...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is giving introductions about the Bill. Let him speak.
...(Interruptions)...

SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order. ... (Interruptions)...

i STuTafa: A |93 S, A9 g AR S opoint of order TR ®, ST
BH AT U8l Sh] G of b I &1 g1 =med &l

SHRI PRAMOD TIWARI: Sir, kindly read Rule 267. ®Ts Ia FHMUT &1 FEafT I
I8 YK R Fh T [ I o I 4T & qHe Geldg B UR...(TALTH). .

MR. DEPUTY CHAIRMAN: | have not allowed on this. 319 AT f<=¥ ST €1 The Bills
of Lading Bill, 2025, &9 & ATHH 8, S WX point of order 81 F&dT 81 We cannot
deviate from the rules. AT H3T ST ...(GLH)...

SHRI SARBANANDA SONOWAL: Sir, in this context, we must recognize that the 21
century is destined to be the century of Bharat. To achieve the ambitious goal of a
‘Swarnim Bharat, we need to undertake comprehensive development across all
sectors, particularly in ports, shipping and waterways. ...(/nz‘errupz‘/bns)...

(At this stage, some hon. Members left the Chamber.)

This sector is not just vital for trade; it is a cornerstone of our economic growth and
prosperity. To this end, legal reform stands as one of the most important and urgent
steps we must take. Under the able guidance of hon. Prime Minister, our Ministry has
already laid down the groundwork through policy documents such as Maritime India
Vision 2030 and Amrrit Kal Vision 2047. These initiatives serve as our roadmap towards
achieving our objectives and ensuring that our maritime capabilities become a robust
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engine for national development. Today, as we reflect on the 76" year since the
adoption of the Indian Constitution, it is the perfect moment to cast aside the
remnants of colonial and pre-constitutional legacies that hinder our progress.

Sir, Swarnim Bharat needs a statute that is contemporary, crafted by our own
people, and capable of addressing the challenges of the modern era. As of now, the
Bills of Lading is being regulated based on pre-independence law, that is, the Indian
Bills of Lading Act, 1856 which consists of only three sections. While the outgoing Act
continues to be relevant in substance and it is pre-independence legislation, the
language therein requires some simplification without changing the substance of
provisions in order to facilitate ease of understanding of the legislation in line with
drafting practices followed in recent Indian statutes. This simplification will help in
ease of doing business for the stakeholders.

Hon. Deputy Chairman, Sir, the Bills of Lading Bill, 2025 is a small Bill
consisting of only six Clauses. A Bill of Lading serves three critical functions. Firstly,
it is a receipt of goods by a carrier; secondly, it serves as evidence of a contract of
carriage; and, thirdly, it acts as a document of title, enabling the transfer of ownership
of goods. The primary objectives of this Bill under consideration of the House are as
follows: (i) Rename the Indian Bills of Lading Act, 1856, as the Bills of Lading Act,
2025. This change symbolizes a break from our colonial past. (i) The Bill aims to
simplify the language of the provisions. We will rearrange Sub-Sections and divide
long sections into manageable parts to enhance understanding, all while maintaining
the essence and spirit of the original Act. This aligns with the Central Government’s
ongoing efforts to simplify laws for the benefit of the public. (iii) This Bill introduces a
new enabling Clause which empowers the Central Government to issue directions for
carrying out the provisions of the Bill. It will ensure that the provisions are easily and
effectively implemented. This will lead to ease of understanding and better
implementation of laws. (iv) The Bill incorporates a standard repeal and saving
Clause, which will repeal the 1856 Act while also legitimizing any actions taken under
the provisions of the old statute. (v) By doing away with the pre-independence
legacy of the 1856 Act, we pave the way for a modern legal framework that reflects
our current realities and aspirations.

While these are standard provisions found in all modern laws drafted in India,
they will ensure smooth enforcement of the new laws. It can be stated that the Bill is
in line with the constitutional ethos of our country and will certainly facilitate the
growth and smooth functioning of India’s maritime trade, which, because of its
significant contribution to the Indian economy, is a harbinger of our economic growth
and prosperity as a nation.
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Hon. Deputy Chairman, Sir, the enactment of this new law will mark a
significant step in shedding the remnants of colonial legislation and will enable us to
embrace a contemporary outlook. As the maritime sector continues to grow at an
unprecedented pace, we must adopt reformative and straightforward legislation. An
easily-comprehensible law will not only promote ease of doing business, but will also
mitigate the potential for litigation between carrier shippers and lawful holders of the
bill of lading. In conclusion, | would like to reiterate the importance of this Bill as the
saying goes ‘whoever rules the waves, rules the world’. It is time for us to take
decisive steps that will bolster India’s position in the global maritime arena. | also feel
immense gratitude in stating that the hon. Members of Lok Sabha concurred with and
passed this Bill in the Lower House on 10" of March, 2025. | thus urge all hon.
Members of this House to extend their support to this Bill. The House may please
pass the Bills of Lading Bill, 2025. Thank you.

The question was proposed.

MR. DEPUTY CHAIRMAN: | now call upon the Members whose names have been
received for participation in the discussion. Shri Neeraj Dangi; not present.
Shri Shambhu Sharan Patel.

i} 21y TIRT g ([8R): SUFHIIRT HEISY, U G U Heedqu (a7l UR qrer bl
3R T, $9 foly H S19ehT g=udTe H_al gl H A1 #1311 §aisig QAarel Sif
P GIRT TSI FHT H UK a81-U3 {489, 2025 & GHAT H die &b [oly ST g3l §

HBIGd, 3T 3 JATSIGT BT A Heledd HT1 R8T 21 < P SIS Y 78 Y
qul 81 7Y, TR ) AR <% A Hahel a8 QRT3 & gIRT §91¢ §Y DI gl 3T g
&, ST 3 & §RT BHAR U JATH! BT AFRIGAT DI G | T 2014 H ST A
T HAT S A 29 ofl, 99 S8i < b Garir e & fau ddey forn Sk
3IUSI §RT ITY Y BT bl FRE BT TRT AT QA QR BT |er fam 1|
U™ ST 1,500 BIAI DI eliminate fham AT A1 S=2 AMTE fohan Tl ST ave
AT #At St 7 S 98- v fade e, 2025 TR f6ar 7, I8 av 1856 # 941 gar ot
&, 31151 Ay 2025 T BT &1 TTHIT 169 I9 GRIAT 4, ST 140 BRI WRAATRIAT P HUR
T HTell Fe] AT| ST el MY, AT ST §IRT I1Y Y I DI &H AN 3T Ih
3UTY B 2| 31TST 1Y G H §9 I81-U A9, 2025 & UIRT 81 ST & 915 I8
3fTeTle fegwi @t Rt S H U g ol gl 3R U il T BT BRI
BTN ST8T AT ¥R H digitalization 81 AT 8 3R &7 AN 341 41 I Bl
BT DI A 37 T &1 U 3R ST81 8H YRl H &1 T IR 8 &, e Wl
ST UUReTd 81 7S &, g8 gl 3R 84 AT AT -1 B &, o1 a8 311eT I
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LC & oI JUR WR &1 B el ©1 89 AT PRI B &, [ g8 PRIX I R
BIAT 7, FoTHH 95 Wil iR Tl 8idil 21 M1 I8 el [a | uTRd 81 S &
dTg The Indian Bills of Lading Act, 1856 T X1 SRl

ABIGY, WRd AT & Fa9 ol ¥ A6 &1 arell srefaga=en gl 3
AT JITHAT, % AT STt & 7Igcd § AR T d1 el 937 sreferawen a4
AT 21 BRI STt g # =Y w9 U= 37 TS 81 U8 SR foly 14 1 919 7 3iR
H-11T 9em=s3) Sft &7 fasi= © {6 a9 2047 96 9RT AeRya g 99711 84 I8
gie § By AfREIRh T8l 2 fb a9 2047 & Ul & 89 AT B FGH TS
refegawerr g9 S| fUwel 11 a8 & dRibIa § o fTer &1 a1 a9
JETTHAT A7 AIGT ST &b wifcd H AT &, AT [UBel 50 aul § BIUH b brible H
B ATl TS 37T gaTl fb S aTel IBT R 81 81 19 3f<s1 e 3771 & AT Dls
3} fede BIelt &, a1 I e+ &l BIS®HR Il SIId &1 STHT Jal B & fh TWIR &
ST S HY 3resT fdel o SITY, SHET 9 faR1E BN 3R d SIS & ARIbdl Bl 7
W T Y 21 U 91Y ST ¥ FHET AT o <97 T oI e TS 7, 1 B T 9 W)
FHIE DR 1 MY, ol B FHIG 8l g5 FR S8 Bl STl SHB! FHI
B BT HM IR B! 2l R A Qo 991 g9 &1 R | e 991 9919 9 ugd
electoral roll &1 IRFHHI B T&T Tl ...(TAELT)...

o} ST 39 favy = 91|

Y 919 IR0 9T IR, H T UR 377 I8 | BN aTel IS 81, I <\ BT, FAiTh
I7e Ul FofdT 6 39 9t 3 fhat gl 21 Syqwm Aeley, g & Afmm
Wﬂ'ﬂﬁﬂ'ﬂf@m%\r,?ﬁﬁﬂ'ﬂﬁﬁﬁ%ﬁlﬁﬁe%yg,waﬁ?cheapergl
fEgwI, AT BT e 981 99K 2| 9 f9a & 31 ST & 919 fddl § IR R
MUY 3R TRIUTe, SHIE & R § NI STHBRI f$ifed T o IR SuaTe Y|

AR, Uh 984 &1 TR fI9 21 MU ST BT b BTolg 1 ATGTH-UST Bl
2| AfRTIT ST 1SR B isT | ST e DhY-iTsT g9ThR 58X I TFAUIC B & SER
I I8! TRIUICN YEd ©, d8l SHICR ¥Ed &l 998 WX Y&d 8, d1 BIoie Bl dha
B H SRAT BI<H ©, <ifhd <19 fafert fefree 81 Srolt, Ot S9a! dreie= & e
B H I DI AT S YR BT o, IFH 95 ARI QIR &ff| S Bill of Lading
T, IHH TR H I, BT MR 31&FT 211 Bill of lading BT & receiver T JgdT
H 3 5 9 7 fad I o1 9 9, Rad i §exTT8 8IR 91 IR S ek Bh
& o, T M, RN, AT 3iR logistics Yo @l ATl SHH IR=TAT H I
ST 3fferes 81 SITelt T, FTA™ exporter 31X importer I 31T THATT BT U ATHAT
BT TSl AT| Th RIS T RI¥He IR BTSN gxdrdst & ol 9T IR 89Tk |
T BN BU dd W AT 81 IR & [TIeR 398 R 5 IR &) A1+ <1y, o

BR 9Tdl fEgWIM |I¢ 9159 A1 Bills of lading STRT &Rl 2| T TTHIT G2 & 1
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EOIR ¥ TN 2,200 BRIS BT T HIToll W bl I3 Tedl &1 59 faol & qiRd &
ST & 91€ <97 6 AR BT BUIT S ISP 918 398 IR F e BT o Me=H-Ug=
BT T, S GIGTETS! DI AT 31feres &<t off| BRI bills of lading AT I
GRIY ST Fehdl &, Tebell 1Y ST Aehdl &, [T 8RR ofdel AR H 984 SR &l
ST HRAT AT1 IS BT AUR &, dT I, <Ifh g¢ TR ¥ iR F ASH-USH
R IR D! SATell UUR G H AT Bl 2| BRIER B ST Al 814 IR Tl
BI7 Bl AYTa=T 31 Ya< ol

IUFHTYT HEIGY, FeIQs 3R ST 3Mhih Helvl &, a8 IR 54 89 LC P g
ITYR BT A8 B, ol HfRTHA AN B g1 8T b I iR MbIdh dorsl |
LC (letters of credit) Il 21 A SHIfSTY §H TaRAUICR & 3R SHICY B4 LC WOl 8,
a1 AT BT 99 URHC LC SNl &, g8 Bl YU odll 81 § f[I8R & 379 Ui 4 A1l g,
g} 3 314l fY FIveTTeeT Bl 80 TR¥T TSI THRAUIS BIdil B f9el & BRI, 31751 TaRT A
GRS TH DX 2 3lR 31Tel 99 98 §RE1G &1 SIIdl &l Digitalisation B &1 oI A
ST %ol LC frerar 8, S99 IR WY 1t o &1 B1H SR A1 931 H819 Y 3] d)a
ST & b IerTeeT 3R S1hidT H S 9l 89 T US &R 8, d8f R LC &l 3N
BT 81 719 IS0 899 T Sl BRIS BUY &I 7Tl Uoll, Al HU-Is] IR 9UR
Bl & fob IS 9P AT | TS & IeH 7, A1 I 3MYB! TRET il 8] AR 3R
JMBIH BHeiel H BUIST BT LC BT STARY el 81 Uidl 21 39 fadt & 31 & 918 §ART
digitalisation BT, @ LC Al AT 8111 Tarsdt Wiers § Y <At 8197 3fR <1
ATIR BT G7e] 8, 98 W ATRAT & forq H g
T BIAT 81 BITSI A9-97 ¥ UITERU WX 9 SHHE TSl &l BITST R TR
LTS & BRI US Hed &, SIaUe I BIa Scdoid dedT 8, N gafavor ur )
THRIHD IR TSl &

HEIGd, 9Rd & AMIRSG MHR & IFAR TR e IR 81 wRa &1
THSIZOT 08 2023-24 § $1.6 el 1 UR &% 197 21 & de R 7w # 3 7 BoL
3R 6-10 TRTAT BIH &1 S 9 TR TR YUR SEATAST SR BT 95 bl 8 STl
2, Sy I 3NETd ®Y W T8RS 5l HeIed, YR [9d B w4 3 SIRGH WRT
ATI Tg &9 AT FSTe Sai 1 3IFT 9¢ b &, A< YUR A ATGH-H&T Bl Dol A WY
ST e 2

qeled, I8 fefica wU 9 fUssl goT &, WHR 39 Q9 &I gall 3 - oY
gfaror IR, FETYR 3R Fevels €, S q¥I T8 eBol. 37911 g & 3iR 84 U 37q-T
ST V7 2, a8 Rt Ss< ® U2 ua 9gd 91 wifcr 2 iR 31 arel Wy ® &9 <R !
SABT dgd BIIS] BN eBol (SN fda 3l If$) U yATG fefoied
SHIES & S sdidd a1 3 fefiTed adiel & GRi&a 8iar © &R 9 S

AT Bl FATY YT gU YUX axdld ] P JMTIT BT FHT BT Bl
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HEIeY, Y f4el ®1 S WiRiad €, 98 I8 € 6 s w@ificg &1 drchiield
IR IR AT & 3Mg Reflol & gavenm gRfll dved fFeRd €39 9R 81,
fSfTee aRfBdHe & TRY aRaTesT | YRem e, drTd, <% 3R #931d gl
H BHHI M| WRT B 'Ease of Doing Business' YT d SCINCIRIIES cEEil

Teled, U SRicd gacrg STl &l 87 Afeqd Wk UR, B ATdl o9 4.5
FRIS Bol SIRY BN &, aifd 2021 5718 & Rith 1.2% & fefvied 91, 93 SRa -
ST TS SHEIS BT 8, S9H 2030 Th G T f$RTeel) 31a+™ &1 oled ¥ 38 21 I8
3ree! 97d © o6 89 AT Al S A1 3T &

AEIGY, HIRA SIY SATATR® I & folY 31d YRIHT UUR YUITel! UR TefT GHg el
2| B TeT 3Rdl BUY BT qdiaT, FRET H WawT, 3R dfeqe iyl § s s
! FHARITSIT | GTHRT UM & o7 eBoL B ST AT 7

A8Ied, H [T8R i 9 1l g1 f[98R S e 79 o1 4l 99 [ & 311 S &
d1S 98 BrIa] Aol

HEIGd, BTl & H UIRd Bills of Lading Bill, 2025, T& 3MEd FHET IR
BT &, FTad [SRTed BoL 1 Il A= el §1 U8 S % qqa! odl &
forq 21 71E1, 9fcwn R S 4-311g< Irsdl & foy ¥ BhraeHs Bl

Helqd, H fd8R B! gAY BIF dTcl W o4} &1 &IRT < 8l gl fd8R & forg
IRIURA S 49398 (National Waterway 1 UR) ¥ BIA®Idl, Bleadl AT HTART
GBI T AT HSTHT AT BRI USHT, FSTFHRYR, HETAYR o FoTell # Falfad
dAificad g9 9 weg fHerfl fIeR @ $iY ik SR T eaTRd IRy oI
TR, S, SRIRIT 3ffs fSRiee STagHes ¥ afeqsd aTeiR 4 Siea! ugdn uTddl|
Ugel HRTell A ST | Hleatd BIal oY, <fdh a1q f$fieet 81 smem, a1 g4 984
aeg el S99 <y & 99d aift, NI 89 AR § BrIgT 81T, el STqH 3
BHeRIGpd RITUT DI FTar e 3R ISHIR AR a9 & a6

H8IgY, 84 Y ICDs (Inland Container Depots) 3R ANIRE® &9 Bl SR
geifl, e fFrder iR W ISR | glg sRfl 9uTel 3R qaikik 9Rd & oy
fI8R U Icd BT HIH BT

qBIed, 39U UM FURT 3R BIC qART [$RTcd A1egq F Bol. TR B
TG 3R I8 319 GBI b SATdST T+l B SiRaxd ol sl

ABIGY, ST YA AR 2 ATl (et dHd 81T 579 SToal fdetar s el i,
Al T aTelt Ry, S f[98R | YaRdIc 8l &, oY olidl o, A9l 8, Gferdl &, 9 91
GRI&rT BT | HBley, IfS Bk 9gd o) dd dIc IR U] Id1 8, ol S9b TR B
D1 i FHIET &<l 8, AfbT 5-I9eT 81 ST &1 gor8 9 394 gfaar srf| s9d
S8R &1 79 digitally F&™ ATIR YFNER & ®Y § SR, W IR TR I,
GTS! 99l SR SferoT-gyd TR & wref 4|
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HBIey, § AFG Te H31 Sl & AA-H1, A F31, 37 Fiig Arard
ST I g g=IdT] <l § (& MY faasfid wRa & fog g2 fae o1 9= 81 H S97a1 gH:
FHT B g, AU aToft Bl fov™ I g1 513 fE, 519 9Rd, I ||

MR. DEPUTY CHAIRMAN: Hon. Shri P. Wilson, not present. Hon. Shri Meda
Raghunadha Reddy, you have three minutes.

SHRI MEDA RAGHUNADHA REDDY (Andhra Pradesh): Sir, | thank you for the
opportunity to speak on the Bills of Lading Bill, 2025. This Bill is a welcome step to
modernize India’s maritime trade laws and align them with global standards. India’s
ports handle 95 per cent of trade by volume. A robust legal framework is essential for
efficiency and competitiveness. However, | wish to flag key areas regarding global
alignment, harmonizing with international conventions like Hague-Visby and Hamburg
Rules to avoid cross-border legal conflicts. About regional ports, smaller ports need
support. A phased implementation and financial assistance would ensure inclusivity.
About inland waterways, include waterways like Andhra Pradesh’s Buckingham Canal
which is vital for coastal transport and disaster mitigation. About digital adoption,
recognizing electronic Bills of Ladings (e-BOLs) is critical to reduce costs and
delays. About dispute resolution, establish a clear arbitration mechanism for faster
resolution of maritime disputes like Singapore. Andhra Pradesh, handling 11 per cent
of India’s cargo traffic, plays a pivotal role in maritime trade. Strengthening port
infrastructure and capacity building would be vital for this Bill’s success.

The YSR Congress Party supports the Bill urging the Government to address
these concerns for India’s maritime growth. Thank you, Sir, for this opportunity.

MR. DEPUTY CHAIRMAN: Hon. Shri Niranjan Bishi, not present. Hon. Dr. M.
Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Thank you very much, hon. Deputy Chairman,
Sir, for giving me the opportunity to speak on this Bill. | am supporting the Bill
introduced by the hon. Minister. | was also the Shipping Minister during the previous
Vajpayee Government, you know very well. At that time also, we changed many
rules. Now, also, | appreciate that Narendra Modiji has brought so many reforms in
the Bills. There is one thing | want to say about the consignment which they send.
They are sending narcotic drugs. Especially in Tamil Nadu, from the Madras port or
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Chennai port or Tuticorin port and small ports, in most of the places, drugs come
inside Tamil Nadu. Chennai in Tamil Nadu has become the centre for narcotic drugs. *

MR. DEPUTY CHAIRMAN: Please...... (Interruptions)..

DR. M. THAMBIDURAI: It is because when the consignment comes from other
countries, they come in the name of some other goods but actually the narcotic drugs
are coming in Tamil Nadu. That is prevailing there. It is because the present
Government failed to control it.

MR. DEPUTY CHAIRMAN: Please do not make allegations against the present
Government. ...(Interruptions)..

DR. M. THAMBIDURAI: | am telling you what they have found.

MR. DEPUTY CHAIRMAN: You only mention about the narcotics. That is
all......(Interruptions )...

DR. M. THAMBIDURAI: Most of the consignments come from other countries. It is
affecting the State’s law and order. Many people, especially, the youth are
accustomed to take these drugs. It is affecting the new generation. The law and order
problem is there. Custodial deaths are also taking place because of that. Even police
people are giving these narcotics to the people in the Tamil Nadu and making arrests
and killing them while in custody. Recently, this kind of incident happened, you would
have heard, in Tamil Nadu about a custodial death in Tuticorin area and also in
Chennai. This is what | want to bring to the notice of the hon. Minister, through you,
about the kind of drug menace on which the DMK Government is not taking action. |
am requesting them to see how to control drugs that are coming into Tamil Nadu to
create a peaceful atmosphere.

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)... Speak on
the subject. ...(Interruptions )... You are a very experienced man. You know the rules.

DR. M. THAMBIDURAI: As the elections are also coming now, people are upset with
them, as the present Government failed to maintain the law and order, especially in

 Exupnged as ordered by the Chair.
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controlling this drug menace. That is why, | am requesting the Central Government to
take necessary actions and see to it that these kinds of activities must be, somehow,
curtailed and this is what | am requesting you.

st STHTU: AT 2 e g

it or%u1 g (SR Usen): WX, AU qe diel BT HidbT (ST 3ddb oy 3T
g=garal H The Bills of Lading Bill, 2025 & W& H i & ol weT gai g1 I8 fdot
g8 A FHS DR AT AT 8, Fifeh A1 e 42T ISl St bl ifct & fob qad
TSl A1 Q¥ W SRS AR DI MDA A ASIGe] b WY Yeg WU W IF11 Y|
GO} 8 b STexd & fodg | R =S¢ SI1¢ 3R ST QR BT &, Sh] AT DY
3R TR & A1, efficiency & AT productivity W 91 3R 8F <&, A1 S <91 &I
ﬁ"cb_{comprehensiveW@WWW@%@?WWW%%WW
foreg & ygel TIREd! rfaraven & giad] refaraver g+, fhr gied] ¥ el 99 ofik a1
2027 TH B AT ©F I TR I IRAT 99 ST 38 &1 §91 BT Aol 8 fb R
ST MY 3R SHREFR fhUC gUI Ugel WIRT d Sitsdl &4 il oY, =9 &I Afew
Bt oft 3R B9 AR NIw Y& | SISl & G698 § Y-Sl ATl d1 Bl g AT AT
o fopeft BT A 31T g¢ U, Afe= DT AT F IR B Sireidt faea 7 highest 2
faeg & 9 AT 9 TN 31w SIS MR @ 8 3R Y Aret § Y 9Rd &1 Ssfsid
BRIIT BIF dTell 81 34T f2ame & =rel, a1 iad iR Bo At § ) 89 favg & 9a9
ST 11T ¥ Tl aTel] Srieud eyl aTel G2l 81| R, SHGT Hol BRI Ig & [ S &
AT & Y §Y SN BIA &, 9 Uh d¥8 A redundant & 3R ITb! blg HTHTIOTHT
el 2 ATABIATTET & AT AT SFH STsT SIId I, oI YRd & g=dvcHc gl
B o, DI HABST BT TFBY BIT AT, oAb 59 §1d Bl YT AT AT Sft 7 Fa=m
3R I8 BBl Sl o+ QR BIIA &, I QR BIIAT bl TG AT SY 3R Y
BT oY S| S -S¥Id U -Gl 7el, gleth 1,550 BITAI bl FHIE BRI 11
3R 35,000 A 31fH compliances BT THTE B AT TATI 3T BT T & b 31eT 89
3 Efte W 3 9g B Bl IE MMUBT SHH <@ Bl e

3T & fas # Sl Wl MR 2, 98 U HEdYul UR & 3R IqH SARI
Fqi<d W 9¢ BT 81 Sld WG IR §¢ 8T 7, dl 39 Qe H Sl A 2 &
SR Bl YAdT w1 BN, HASl B YD R BN, FREd, SHD
I HBIee} IR Y &1 T ST, s96! ey § STdhx 31T I8 foel orar a1 81 59
e § Ush I | =TSl SR Q2T AT fIQT H By [SH Bl YR R ofdl &, dl
SFd AR SSH, JAFRRMY R Arfeferdst 99 d=ars+t &1 8 9l &, 7 &
HATSAR DIl SIY T H HAT5R 3N HATg, Uh dvg I hiav b T iR
IR & AT U IR M| AT § H=11 YT H201 Sff 3R §AR |31 Y, S
g8l 93 8, STl e PHRAT ATEdl g1 AT 59 9T & are <Rgyen fb 1 4
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Whelesd g, I A SHD! ARG STl FR-R S IR &7 IR0 & fh g <t
f& Ease of Doing Business & ATETH ¥ SR $8H AR T H UR AT 84
Ease of Doing Business @1 YT & 1424 ¥ ¢34 19 R MY 379 A1 T8 9 -TR ATA
J TSI BIRBT 8, 78] a S99 89 3R 31 9 S|

AR, STF UL HAT SI |1 4 3MMY, AT 78I+ Hal fb 9! Y TR F Aol
infrastructure create ®YAT 81 S84 "GIeH fq 9k &1 3T CARESRING RG]
91Rkp' & HIEUH | BHR ST 7 infrastructure & S99 &, oI Yo &, 9S® ©, port T,
waterways %\', airport ?::*, public transport g 3R logistic infrastructure ?, ENI RISIREE
IBI ARy WU F &7 <1 I (Tl ot Frell B G4l 1Sl 1 ARATord R g,
union territories @1 ARIfTd B gU 3 projects Pl last mile delivery d&, SREZCIR
) comprehensive TP T review BRI N faT ATl 3R Hdd review ﬁﬂﬁ, gfew
ST a7 oY, SHHBT AHIETT HRAT; DT financial STRaxd &, S9dT <AT; ST dispute
2, AP resolve HRAT, T BT fhT 77| ST P BRI IFR 3MY ST, A1 S ISP &,
National Highway H SIT UIT & HHI T bl 65,000 fhelHIeR T g+ T, AT
TEA-SEd 91,000 fHATHIER B National Highway &1 TS® &9 Tl UPA & F9I
HHIIE T, cut T AR Hddl 12 fhaliHex B TSH per day g9t &Y, STafdh ST g
H3T, AT S & T W 34 fHARICR BT National Highway &1 A8 per day 1 &1
g1 89 Udh-Ud, TI-T1 3ifdhs &I <1, 31fdd 71, foh fhd YR | 89 e 9¢ <2 Bl

AR, 3MMY ¥eld H W1 IRIY| ¥eTd H [5F ThR I g8l D] g9 9gd HH Bl
o, I & UHOR ¢+ dreraht off| I8 Wer= H30, Hidt S &l IRBR 7, o+ 136 92 YR
i g gl M ueT H AT g, TN STH IS R I B S d a2 YRT A ST &, AT d
ft gere H=01, A ST Bl g=Iare <o 8, Yol 81 T81 UR 3MTHR 997 [ARIE BRT BT B
P| 136 T R SH, T9 2+ olTs 5| AR A1 3R, BIs Heu=T el B AT o7 fb
U8l OF 8F Yold W9 W I &, df odd 9 fob fhd= WR1e YoTd =29 81 1,337
Ve T BT U7 THY ST I IS S5 BT BT T HAT HIGT ST 6 I 2

X, MY waterways Pl G ?vﬂ'%fi’l 3d waterways ¥ fhg YR A e I
Nfrd T T B, IRI AR AT BT connect BB $TH B {HAT ST BT 8,
arfes S9H arfere & arfere transportation A} BT 3R T ST b AITH I travelling A
@ | H inland waterways @1 9T HRAT g1 2014 H JUIY 1 ARBR AT, A1 39 FHI I Uh
Tl ¥ inland waterways ¥ investment & %FQ 183 W@' YU EORIRERICIRSECIN %,
S 183 BRI DI SIS 2025 H 1,700 BRIG, AT 1S AT (&b U1 S DT BT
T 97, Trﬁ%‘Tﬁ operational national waterways 95[, ?{fﬁiféﬁ JHT I 9}, 379 SThY d
29 Bl g gl S?fﬁ THR A transport # oY cargo Cg transport ¥R AT SWd & b
g UpR A cargo &I transport Afeat & wreg @, waterways & qTeH I 8T ¥ET %,
Tl 9 FII 2014 H I8 had 18 FAferae Hifed e BIaT 211 2014 & 978 19T & fa T 11
ATl H 3T IRIY| 18 BT 36 AT BIT, Al FHST H 3T<T; 18 T 50 T3 BIdT, Al FHH H
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311aT; < 18 TAferae Hifgd e @ ST8 146 TAfera Hifgd 1, wded I8 7 A1
s BT AT! ¥R, $9 UBNR infrastructure create gar gl

TR, ST IRE 9 319 QIRUITH B A& SRITI U8l 74 TIRUITH o, 319 STHI
157 TIRUICH 91 ¢ & U &1 dl Rl 8 T™11 17 Td9%, 2024 BT IR H 5 PRIS
T U o9 8 8918 98Tl 9 Il | 9ol dTel Wl Il U8 B JThiIe] 8dls STelsl I
ol IAfeA5 IS T doll g9 UbR I AT infrastructure create gall, ¥ I9P IR
H AT AT

X, e public transport IR logistic infrastructure gl Jg aradr ENE gl
Logistic infrastructure ¥ |} Isai Bl \ﬂ\lé_;l T QW el ?::* 5 fopat 5T &l el
STIST AT I8 Hew dI 919 &, 99F 9 T8I R B, feT aft 7 rd=r-ma+it
YRTERT GHTead @ 81 FW RN 7 S &g WRSGR DI il g, S Al §
participate fraT S9P BRI QW g3l o <19 dos §F DI Logistic Performance Index
Report 31Ts, 1 S99 &9 U8l 54d WITH TR &, 319 SITHR 389 AT TR T Y | AT
TR S9H 16 positions EFﬁjump ET%‘%@? AR ARTEAT TR -GN T T B B B

AR, H RIUT 3R 91 & IR 3 Se” I AIE AT I8 Udh dRid |
fareg BT power hub F9AT TAT ST 8T B1 3R IR R & Fhed Bl ATHR HRA]
g, Al o1 91 3R RIfiT & 3R, arexds] & iex HifddRT Ieolrd T, Tt STTdx
g 'famRId YRT' & Ghed BT ATHR B Adhd & 3R STH 84 I8 fowrs N T w8128l
CPPI 1 2023 & RUIC &, T+ I8 I8 Hal ¢ 1% 499 § ST 100 UITH &, T4 |
TS a1, deh 10 9IS &I ST 19 37dT 8, 98 WRd BT AT 2| SHH 59 UHR B a1d
21 9%, I8 AR fory TiRaerel Sudf® g1 ®s do-d< Uiy &1 a97a+ uic § ar ardt
ST BT 8T X8I B, $UH 76,000 RIS BUYY B investment —blg BTl B Tl T fh
76,000 BRI FUT & investment BT commitment STH 81 IET 8 3R STHT RIam=ard
FHR TETH H31 Sft 7 30 3R, 2024 BT fhAT 81 I8 T <1 U1 81 I hal §
IR PR # W 95-9 Uiy 997 38 B1 ST & 3R R §H B8 Thd & [ A dTel
HAY H 519 HIRd Uicd & Al | e &1 IRyoft <91 99191, 1 Ha 31ed Bl dl
QTS 3R Hel a1, A AR H 81| TR, HRA &I SI SRSy Rige 2, s9&1 Sl
index B, SHH I TSl 447 FaR UR oAT| § Ml & AT B A8 b gHBT Sl
index &, Sl category &, SH®T Sl ATF® &, SHBT Sl evaluation B, 98 918X &I Tl
B! 1 $H TSl B 449 R IR ¥, 379 224 TR YR 3{T 7Y B

IR, Ui & A ¥ U 3R 919 81 398 I8 <1 Sirdl & fob foha-) Sieal 3y
394 ATl Bl T €, turnaround time Tha=T 1aT ©, fohaT efficiently 319 &1
GG %, zﬁé dispute el ﬁ, JUR & clearance fast ﬁ IR skilled manpower Gl
SYUALT ﬁl Jos §b Bl Udh Rare %\' - Logistic Performance Index. dg BRI Rare
Tel %\', Jos 9 dI RUIE Bl dos 9P DI LP Report 2023 Pl 81 g8 turnaround time &
IR H gl B1 3MRET BT turnaround time 1.5 days &, 3RS TIAT BT 1.7 days & 3R
STHAT BT 1.3 days B1 I 39 9491 <20 &1 U fod 9 o1fdrd §, 919 - 1.3, 1.7, 1.5,
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BT YR BT turnaround time & - 0.9 days. I I8 Th I U B9, 0.9 days &l
ETTI'\PI?TS’effiCiency%\rl foeg war g fb 319 fha=t STeet I I (U FHTH Bl
turnaround X I B ITd ¥ 3 9T ARTATRTAT ®Y 7d BT 8, T B srfa
Eﬁ?ﬂ%%@?ﬁ?ﬂﬁmeﬂ%@performer%'ﬁqﬁ%’ﬂ?%\%ﬁ?w&l@ﬂ?ﬁ
AR U BIcH! 21 I8 Wl g &l STORd T8 &, 9T Bl SIo]d el &, ol
W # g1 <a1 § b gAY & |9, 2013-14 TF I8 turnaround time 94 B BIdT 2T,
HA ninety four hours BIAT ATI H I8 FT T F& b A G AT

R, BHRT Sl G Ul UIS 11, T8 144 ATl UBl DlIeidlal § g1 3R g9
BT DI I U8l IR FHIG Bh AT BT ol I8 &1 IHD 918 3MTST TR Sl 12
major ports ?Ef, g1 12 major ports PY 2013-14 | ST HURIST Qﬁ, Gﬁs@ﬁ freight T YT
®1¥ T, a8 600 million metric ton BT B fhaT ATI 3TST & & 600 million metric
ton ®I S8 IR 1,081 million metric ton & s*qlcf BT BTH BN B &l IR TIed BT 3R
E@_Eﬁ‘rﬁ ports Eﬁﬁ?ﬂﬁ, ST IHI H 1,400 million metric ton DT bTH Uzl ldl
T, 3T 1,400 W Y-S AT 781, gleth 2,762 million metric ton T HIH HIRA H 8l
ngsﬂwﬁgﬂﬁcapacitya@%\',WWvolumeaﬁ_@T%\'Sﬁ?Qfﬁ%WW
HIRT g5 o1l A 3T I b 3R 37 ¢ I8 2

R, G HAT ST S WIS 1Y &, I (17 H Ieh] 9918 511 Hifh I8
FHY BT AR 1 TaHE FHI DI AN F AR TY-7 Hod Ud NRIIRE a1 B
Ty § 39dh WTIE@FHSW i gﬂfﬁ“ﬂ, SBEQ TN consigner IR consignee
& 3T & IR W BY F IRATNT B BT HM fhar S| §6 IHR 4 I8 984
3T BT Tl B

TR, § RIfIRT IR 91 & IR 4 U 31R FIST 9ar1 gl 731 & A1edHT |
R=quae gl |, S 9 UIed - diedl, IR 3R JaDIRT died 8, S i
grcd ¥ g9 W@ Ryuad Uil SifiRe &) g 21 § 3afog o 9918 <A1 =g
FIfh & AT 314 BTS QIO Ul (9 B 3R 9¢ ¥ & I8 HaATerd 7 fafd= e
& HIETH J Qo 89 3R T effeel a9 &1 (Aol forar § ofik 59 foom 4
31T T 81 X811 B9 SHYR fde Tl Sl U9 TSl $I 3R 9¢ 78 &1 59 IR I
FHiecl H 9gd I$1 HM &l T8l 5l U TiFHe URIMH, $9ce diexds] a¥d UR 4l
IEd 37T IXE | M &I BT 5| TOUT H "Hex 3 YaRiTerd' Wi geedforer fomam T
& i fpdl ) R & ST 9% Afdeds &, S Afaedst &l g1 UIc S IoT H Tele
T ST 9| 58P folU AR 59 IR B1H &1 Y81 21 S99 folT § HE-1 H301 Sff !
qETS ST AT

AR, yeT #A1 AT S &1 Ig O AR T, S IWDHR & A1 F AR Y-
U SFHTRE R fhue [y ST R &, FHI-THY IR QR BT Dl FHIG (BT ST 8T
g AT Y BT A ST I &1 3771 Seardl 9ga el &1 g SIyF! 31 o, a9
T & 34 BTl DI SIS DR g0 TS (b1 AT AT IH FHY fAUer & AN !
TR g <’ dEd 9 3R I8 FEd 9 fF e B R ERTI LL(FHT B 1Y), L.
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AT A AR SN &, S8+ Udh B 9171 31191 2 TR BRI BUY BT Cod HolaRl
BT Y81 B 31T fauer ff S aie &rdr g1 S YR 3 ¥ IR Rei=f a7 7 g
T3 QR fI9aT4 & 3R |a D1 91 qR7 f4earsd 2 o 59 9Rd 2047 H [T RIG 9IRT 1
Adhed I T, I R iR 91 &1 9gd 91 IS 8 arel gl 78ied, §
9 Tl &1 AR AT g SIR 379 ¥ dier Bl A1bT 31, 396 Ty ! 954-
984 ggd1s|

MR. DEPUTY CHAIRMAN: Next, Shri Ramji — hon. Member not present. AT
ST, I ATIERTT MU |

S1. 3R ATIaRTE MUBS (HERTE): AT ITFHINT ARG, BHRI HRd AT,
SR fEgI Teb ST | Tqul A 2| Tl YA BT HRUT SART T IR 2,
FIIfeh I T9 I, POGART, MfTaTE TSTT, b 1 F 2 Had gerdl 8, TN
TS, dTet XTSI - §Tch ATEgH | QR faea § AT, =ial, a9, Saolsl, 3gda a2l
3l WTET UGTAT 1 IR AT &3 4, YUl 2 H BT 271 BART g
HHS! AR & ATEGH | (429 BT Acd Bl AT $9D 19 H AR HERTG &b BAYN
Rrarofl AERTS, [ fo1g &4 31T 8, fT8i+ ARTST ATy 3iR WRTST ! WITI]
DIl I8 Yeb TG AT 1 WS! BT AR qs DI ARIRI DI &I Bl ST ARTST
SETS 9, d G4l BIC-BIC ddb1d] Wwal db AT | R S -8 I AR
DI MY DI 2GS BT BICHR 27 IVl & od g H AU RIaTSil ASRIST Sl 7 U
3189 YT 91g ol 9Tt 3R e, S IR BUYMR g B UM & AegH
BART W& 3R AR AR BRI REll 78RS & SEE 4 favg 4 9gd &
ATHAAR AT| FHTT 372N 1 Y BT H TR & A1A-H1Y &9 TR & foTg Wl STerAmd
BT YN [T 3R AR b ApIcIdh MR MM 91T BT TS & IR Bardn g4l
aRE, S HY BT, YW < I 3R WRERTT Sil 7 HIER, BHER, T [AHRid
Tl 9 FHY, W5 & SIRY TR $Had AMIH 4 BT SIRAT 71 AT, dieh
RIS TTSde 3R T ATl BT H1ead W) q711 89K fEge &1 guivyg <Ry
o 1S | G 2 3MMYI §78I AR AT qTBY MHHAUBINAT | AR HUR MhHAT
B 3R gAN ZRIM & fo7a= Al AoTqd wfth wrdl A, 981 R BI! ISl bl g1
TgATs| ISP 918, 68-70 ATl db i = TS (BT AR BIUH & STH H 99 dlol
d8q-T89 g3l R, 2014 & d1S, 2047 BT {4 bR e ~IdlT MY, FTTDBT 19 q&r
3, ot ez A1 21 R Rg & i g 9ot 4 oft, S9et fhe 9 faafia
HRA 9 & oY AT Sft &Y TaHe R BAR A1 J31 S 5 "GRRATAT Bl
YB3 DIl 78I+ brand new airports TR T &1 AR BT & YICd Talgel b
H 3t WE¥ M B R UIeH & e, B9RT fSfitea uRacd=, g9 ff &9 ot 9
e Bl
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319 Ueh s 14 3Ts &, o UM Rt SiR Stemmd faerd enfivet 81 i &
SR =1 1 Fu= # WY I8 el |/ g 4 Rifte ik Siommt a6 AregH | Al
HRBR - R 3R ARCIH Haex &I U [RT TI1 Aisdl DR IAYH ol 3R
ST TIb I U 3R AfFqe WR IR AR <30 Bl YR S H U ufcrad &1 721,
gicth I QRT Ig<d U (a1 g1 A" YL J31 St 3R A==1g #3ll Sif 7 it
fraer, f$free uRads, gaiarfors el 3iik Sidaiield fas R e s I8
1 ferge AT 81 I8 BT dgd YRIT 81 bl AT 3R §H YR DI DI AT B
& TIT A== =) S = 31791 ST I fagge I ©, 396 fofv & g7 31fiHe= ordl
21§ AT WRBHR BT A1 A7 A AT AT § (6 SHBT Y FDbIdR0T B b Ty
I U 3BT had AN T 81 I8 DI MY ol &, olfh I8 Wagh A €,
T 9IRS B AFARID fARRIT &1 3 BT U W= 991, BAR AUl o3 &
HIEIH I Y- Y B T S 8 AR TART o2 X [4%a H T T1 371195 2Mieh o
ST R8T 21 59 B DI QR BT AT AR FREAT DI AR IR1 771 7, D]
FHE H §9 B & G4 fRAeRDI Bl 31fer Ford AR AT 81 Fepell 2

§ g1 WA SN AR AT H31 ST BT A F AR g [ 5 I Jraer=i bl
I W IR & ISl 59! AR Sifed o, Rae! 3/ 3 a1 TR 2
IR 3R AT [T &b 7Y Teb Aecaqul A1 &5 Bl a8-1-U=Al & (oY U W
3R AT BT I A A9 B9 dTell 21 H 317 /9 ARl Bl, R U $I &M
3T BT ATE g b H ST 3 I1T Bl & b AIRHATEAT B YA AT, 2015 H
gs A1 S8 IMYTH UIC B (BT gaTl| AT AR &1 [ahT gafm| 3T-a74T s
31607 {2 St 1, Sl AN <141 &, 3514 drdll T b AMTRe® Hifdefac! IR hied
fepa |

SHH BT THIRTSS CTISH UCHN 44.7 BT ¥ HH BIdN 26.98 ©T §aAT §1 SHH
AR 314! Pl THATHR 802 TRATSATG - 5.48 ARI HRIS H - ST+ 194 IUT g8 &, 218
oM € MR 20 AT Aisdl ¥ &9 3 98 32 &1 89K 13 T davT8 WIC Uie
&1 399 RFID, ERP, DPD, DP Si¥ ¥R 3fTf& | ¥ 89N IX 4GRA18 WIS B ST Xg
&l

H BHN YLTTHA] ST BT 7 F WA AR ATHR <h BT 18T § (b 8AR
RS § 3781 ST GETd+ §GxI8 g9 &I B fhar §, a8 R # 8 =781, 9fcd
g™ T HE ST §RATE BI- ST Vel &1 FeTTHAT Sft &1 § 7 3 TR &<h bRl §
fh I8 76,000 RIS U & 39 qUTAT §GITE DI I BT BRI Y (6T 51 T
Bl, BAR g St & e H, AR ISR Sd1, H8RTSE & Al qdg
HSUART St 1 AT 39H 98d g1 M b1 21 AT STGHIITT Sff, FAN ]
qde BSUEI Sil 7§ qUTaT GRS & HIEH H, TETTHAT il & -Igcd § BT Bl
I ISl I AN IGTIT 81 el D] STHIGT 2l Ih STHIGT TR H I 3T BliGD
FHBHATY W <l |
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1 & HIETHT | THRT S B BT UIC &, 1 B 3MBIHT Bl defdeiact i g7
9eTs &1 AH bR UIeH &I, ST [ #9314t f7ep foham - QN <1 H &1 21, dfch
feg 9 gAY &1 § IBTA M1 21 dos 9 &I RUIC 2 fh ARA & 487118 A
ST 100 ® 3MY &1 fIemama== 199 31X H&T 274 W R g1 TR ANRAT & THdl
TR BT TS Bl 2l TABT IR Bls hisc ST 8, 1 98 AR fI9a & Ad1, sq 9
& JIT TTHAT G AT S Bl ST 81 99 2024 T ATSHIgOI9E & I
32,000 BRIS BUY H 98 RIS YRI 851 230 MTPA d1ieh &1 &l gfg §51 el
ey, BT f$RTed ugdl 9l §51 NBFC ARRHATAT BIg-9 HIRUINT I RITT
DI g1 3T S, 2025 H ARSTEH NBFC &1 4T 3101 BTl §9 v 4 Higl Sil & -g<d
H BHRT Q2 WS QTR & HIEIH F — I 99 XA, UQERT, 2Aferdars, TaR dlcl
STSTT, BT RETSt A8RTS, QHIC 372lid, 91 Hid, e 8-, Iad 8- - Sif
o fl, I GauigH &b FHA, 379 Alal St b H1egH F AR gl Al iy
3R dfeae wiged 819 ST 8l 21 394 fode RIfaR 9 81 399 150 YRIISHTY 31T 6
TEH H g &R BT A& ©l W g A R fafceT & el w1 FMaiRor A g1 4
fAfera GRT - €14 WIsd af¥ad Wk db 89 31 ST Ve &1 UIH Rt o1 #3741 f37h
{1 8 SR § g1 =rean § fob 7 199 10 10 81 Suqwrafcr Sit, sRd 4R, 8k
HIepT & qIR H A1 BIUF a1l - HHT Grar 9l 81 o7 fd gRT AFR @1 i1 272 R
AT T B ¥2 S UICH MR STETSH Bl I ST BI 3R of ST 2nfie 8, gt
BT Had & BRT IR AR R FrdTl 398 W9 <1 &1 9vd SR - S Bl B -
@ g daRAt €1 S1g S arel W S 91¢ 1 IR B I8 fl I & AT e
TE1 Wehel, FIH I=aIM 70 AT I fohaT, <Afh vt faor &1 7181 21 397 U
STRT BTE gTel §97G3, qafaRo] GRS §91G3 3R S97 Dl 39 ORE o 945 & AN 4
IR BT 3T TSI

3.00 P.M.

BISSIo 3R Holl bl RISl Bl Bledl, URIGT 3R Jqpe! 4 A
BISQIO B9 WIMUT HRA B JIRT 8l &1 &, 98 41 U YR A BRI TR% 4
JIARRTENY FHETY H Afgeh S41d 1] R BT BIH B ST I8 &l FG1 3R goi's
fRITUT 3 2024 T AT BT IGUTA TSI db of S DBl & 2| I&T g9R A1 Sfl 93
&1 XGUEel U1 b ATEgH I WY 89 §9 TS TR & H1EIH H IHH TSI R Sl
B &l AICTSH FIdIe (49T, 2047, ST 2023 W AR 31T, SHH! &A1 o< [hdT 2|
DT &Y YR BT a3 Aldre+ IRh g9 &1 $0H FIT-a-T 87 SUH SHuHss Uy
D1 2023 H 4 TG DRI & a2 &b 77 360 I MoU ATe fhul 5h IR § AR
gIFIRIT 1 yaT gor @yl i e, w14 sAfdarve wHier, daedi hed &
3T 4 T 31 &b T UHSIY BIgTers i fby Q) W9 BTggiord &4 &l Aol &
g | A=y w2t Sfl 1 SMUR &<h BRal gl 59 S & G Il Bl &0 HRA &
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forg, s & 3feR i Sig-sig &, S9! i far A A1 St 71 ofik #= o 9
T 21 39D o1 § DT A7 H AR 31X AHAG eh BT A8l gl AlG] ARBR
7 39 a8 ¥ BRI, #¥egH Waex ¥ - W0 1Y 8IS < el A S 3 &
SHEM H Y - BIUF | D IR H A A T8 A1 FHA A¢-Q AS A ATDR, AT [Th
Jot | praffad B M AT TN IR 5@ Uit fhar 21 3 s & =
IgT 8] Bl 3R d B, I SPb! SHBT JJTH BIdT, b STDT TITH B DI
SO Tel &, YU DI Tdl H AT B4 B 5281 el ol I8 AlG] ARBR [HY ava
Y 31 BT TR B! &, STD!I 39D IR H F1 AVl I8 TSI AR TAR I Bl
Jferep IRk 999 ST JET 8, <ifh I 990 39 e 9 918% gl 9T © 3R I4i §
FEHTN T8l 81 &, forga avg A 431 984 9 BIa g

A1 HEled, I IR SYAEd R Aaoid &85 |, ARAT § foh
et g areft €1 fefitea uRads 89 < %81 8, WiaRor & uga 8 <&l Bl
JITTHAT STl 7 U SIedifeld faoi= I@T 81 §HIT I8 910 dield & b fImRid 9Rd
TR, 2047 FA1 8?7 H g1 =8 § fb IET 2047 BT fawT 81 39! favT dierd 81
31 faST & A71e09 89 I ST V8 8, TIdh 71e9 | g9 Nf¥aiRe densd) ardl
BT AT ABR ST T8 B

AT ITFHIRT HBIGd, 31 I8 Aol 9ard gV 9gd geit 8l g fh gamT
fegwi™ X 9% dci 9 foRT §1 Udh dR% 3R9 ALK 8, Ol k% s A8NIR 8§
3R TRIRT TR 91Tl T WTS! &1 e 918R I & AT & /11 dleld @, olfdh 89
S & A1 8] Aol &, dieh 81 STeAaddl died &) 89 $HDT oI B &, STel Bl
R YT H31 R+ HIel Sff 7 URET 81 STl AT, ARRHATAT 3R b 1809 | 8
arell S-Sl TSl 8, A Aol 89N 4R 9¥ B, 89N f8g&i Bl I & IR IR o
ST aTell 81 31191 984 ds1 A8 oran 11 81 377 faR1e St 1 gl ISR X1
g STOY T, RifP ST ST [Jereh 3771 I8l Ui 811 ST R8T 5l I8 489, 2047
& s & folq &1 H 59 qHlH & forg wret gan g1 § A=y w3l Sfl &1 79 9 MR
IIH B b SPh gIRT ST IARHIATAN, AT YHTGTeA d8-1-9= fAead, 2025
3T S| BHIRT ST dTell ST 9 Q% Bl, 39 Td-HE Dl JATeidig 331 3R g4l
JhR ¥ fEged™ Fareifh g, Tt qu=n el Riarsl 78R 4 S o,
T FUT IFARTY JAR HUGERTI ST AT, [ThT YT Aled TSI | <@ o,
R 9T AT TTieht S = ot ST o, <ifhe weTedT wMieh) ST = i 9o <= o,
I8 U GE &b (7Y BIUH dTel 39 GUHE § 81 ol FAOIY AR 37 :hRUl H 5d G
1T B FETHT e ST BT W AU S99 S Bl 3R DR ST BT 1|

ST #BIed, § Ue™ H31 off BT 3R 8AR H3T St &1 79 9 YR IH
HRd Y 37a1 arofl ol faRT <l g, g=yare|
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it ITFUTIRT: ST, AT AEIERTT NS, YD G=IaTG | AT 1. ARATH FAR
7|

S1. 3% PR R (UST9): FE1S 3, YD Igd-9gd g=uare (b A 1 gaid
HEcaqul farel 3Tt ST Ux 81 &1 =l § 9 o Bl AR faan 2l
AR, B |HI ST & b I 41 170 a9 YRT colonial era @ Indian Bills of Lading Act,
1856 I RdTe Bl %, R ®T S5 consignee and endorsee BT Bills of Lading H
firer AT B UTIST & 1|1 right of suit and liabilities BT transfer R & folT &®
R

R, § 999 g Al 39 a1 31, S9H!T ST BI, AT 39D intent BT FHT
BT §, il I8 YT colonial law DT R HR B [ H Teb HaH g, olfch gD
A1 B 1 U1 o< 8 T I8 old wine in new bottle &1 3T ST & b 37dhel I
T ¥ 91 a1 §91911, dfe 84 colonial mindset ¥ ®IST TSI €9 IPC, Cr.P.C. and
Fvidence Act T §GcThY ¢ oI a U %, oIfhT 39 ST offences and definitions
2, d dle agl ©, S Lord Macaulay = fordt off| ¥R, g9 IRR &) 781 agorT, gfew
g 3T WY g ATfe vl

8IS, SHG AII-1 &4 3l 7 $B Wl AW Y, I8 Yoddsl, D] Dl
ft 919 fIT €1 IBT fSoell #, Avicid 8 el 8IS AfSHhd Biaiol &l TE 9 < &
AR SRel I aI8% & M ¥ &, [oTdT ASdHd | B dleddd ol Tal AT, oAfh
3T Y T8 AT TeAT 377 ET B

AR, B b A TSI DM Al 99 7Y &, AT AT W1 IAh TS HR LA 3R
BT, 14 {6 1872 BT Indian Contract Act T 1908 BT Civil Procedure Code Wicl &Y
?%’%Iaﬁwmﬁmglﬁwwg%ﬁwmﬁrepealﬁﬁ,
e revise ‘Jﬂmt@_‘ﬂl

TEI5d, 39 fA99® § 931 5 HHIT TolR 3718 2, H I7@! ¥t TR B &
AT TG AEled, AR 5, Sl fh §89H 3T SIaT AT 8, S Ugel Fal AT, 394
TRBR DI IRGAT TRRAT S S 718 © [P a8 39 IR U1 BIs I SRREH ¢ Ihdl B
BT AT © & 319 maritime shipping IR &g AXGR &I YRT FR—IF0T 8RTT; I,
State Governments, traders, industry stakeholders Pl coastal region ﬁ, policy
makingﬁ ﬂﬁ?{f@ﬂ?ﬁﬁﬁﬁ?ﬂl

AgIqd, Hae 4 (1), AT 4 (Y&) commercial fraud I indirectly IR Gl
21 S99 ®el 1 B T afe Jrer Rra AT gam a1 T8 W) gan 2, MY IHD! Yol 8y,
dfes afe f9a @ forg e, @ a8 9 <o & Rg & &1 81 Adad 89
smuggling, black-marketing and money laundering g %IK’ Y gRaTS Gl 38 &

HeIed, 399 WNAR TR BIC exporter IT importer Y9TIAT BT, FRifdh Sb U i
& RISATH DTS legal remedy &1 BT, Fifs AR 4 (1) I8 Hadl & b SNl [ W
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forar 121 8, 98 WisTd &, R e a8 Uagetell f$forar =1 Y fan 3 &, by the
supplier.

R, § AP 2 B 91 B, dl ITH g Jrad[ © b g fewge a1
contract breach &1 ART legal and financial liability consignee Pl @Tﬂ, consignor Pl
1 BT, 9ol BT Tl consignor dT 81, Yol BT Tetall I du=il &Y 81 AT AR Bl
Il I BIC AGAIYT, THTHS YIS, SHICY & o7 98d &1 SaWRT BRI el
BIs AR BT, oAb Pl Il WY, VAT R 2, §9 AB AVBR Bl GIRT Sl
Bl

XX, gH NIVl J-d %\;, IRGIRT | Ued %\; fb shipping companies P At freight
qG1 <<l §1 S1d 1 {9t A1 1 1, A1 SHBT WelT B Bl Dlg UTaeT Wl A1ef &
ST T S8 ¥l TXId A el B B, ITD] Aol a1 Bl, I8 AT a1 oIl
dlg W UTaeT $9 [de1 H 781 &1 H A1gT b AR IH IR 4} ToR 4|

HAEIGY, 89 digital India ® IR% ¢ I8 &1 THART SHUAS!, BRI §+hH <
fSfTee SieaT & agd 31ed Toived 81 ¥R, Y H Electronic Bill of Lading &, T4
speed i EIET‘ﬁ %\', security i EIET‘ﬁ %\', efficiency i GIc_éclhl %\', A g9H QHH' RIS
TaeT 9 specifically 81 STell 1 519 9T X 81 I8 I, A1 AR df 59 eT § 3rrof
2 81, 3T STl Webdl | H ST <181 § [ &A1 SHH 98 UG8 i o] STell &7
H WRBR F 59D o1y |l e B {6 397 I8 UG ST <l 9=, Ryt I &
AT 3R ATYT &1 T, SHBT IATHT IR A Bl Wt IG+1 IS, T FHST MU foh 89
U s (G20 H 98 W3 &, WA fadl 9 Uab g (21 4 98 I81 2 3id H, H 3o ulthdl &
AT 3T T GH B

“TY b1 g il Tl AR 57 T &

T Bl gl dl RIaN ggof oid &
BIoTIT 5T B TV T8l
f&1r @1 §aetl dl [HR G -q-8a e ol &1

SRUEICE

MR. DEPUTY CHAIRMAN: Now, Shri Sandosh Kumar P, not present; Shri Haris
Beeran, not present, Shri A.A. Rahim, not present; Shri Masthan Rao Yadav Beedha.

SHRI MASTHAN RAO YADAV BEEDHA (Andhra Pradesh): Sir, on behalf of our
Telugu Desam Party and our leader, Nara Chandrababu Naidu, | thank you for giving
me this opportunity to speak on the forward-looking Bill - the Bills of Lading Bill,
2025. Under the transformational leadership of our hon. Prime Minister, Shri Narendra
Modi, India is steadily becoming a global maritime hub. This Bill is another brick in the
foundation of Viksit Bharat, replacing the colonial-era Indian Bills of Lading Act of
1856. Through this reform, the digital documentation of cargo rights will enhance
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traceability and reduce fraud. Legal predictability will boost investor confidence in
Indian ports and exporters and the Ease of Doing Business.

The Andhra Pradesh Maritime Policy, 2024, under the guidance of our Chief
Minister, hon. Nara Chandrababu Naidu, sets out a comprehensive vision to establish
Andhra Pradesh as India’s premier maritime gateway by 2030. The Andhra Pradesh
Maritime Policy, 2024, and the Bills of Lading Bill, 2025, are mutually reinforcing. The
State’s holistic framework for port-led development, digitalization, and cluster-based
shipbuilding creates the ideal setting for the regulatory certainty and modernization
introduced by the central law achieving Swarna Andhra and an Aatmanirbhar Vikasit
Bharat.

Why is this Bill a game changer? This will boost trade efficiency. Nearly 95 per
cent of India’s international trade by volume is carried on ships. Modernizing legal
frameworks for Bills of Lading ensures seamless movement of goods, addressing
longstanding bottlenecks and disputes. This will enable 'Atmanirbhar Bharat' in
Maritime Sector. The Bill will empower our Indian exporters, ship-owners and
logistics providers, and facilitate the Government’s ambition to make India a global
shipping and logistics hub.

Before | conclude, | would like to bring a certain issue to the attention of the
hon. Minister and this august House. As an industrialist specialising in the export of
seafood, | have dealt extensively with various issues faced by exporters in maritime
trade and particularly, Bills of Lading. Recently, there arose a situation wherein two
original Bills of Lading, crucial for the release of consignments worth
over Rs.2.5 crore, were misplaced by a courier service. Despite offering an indemnity
bond and a bank guarantee, which are accepted global norms, the shipping liner
imposed unreasonable and excessive conditions, eventually forcing the exporter, that
is, my company, to deposit 130 per cent of the consignment’s value in cash, an
amount locked for over 15 months. Such arbitrary practices undermine the spirit of
this reform and pose serious liquidity and operational risks to the genuine exporters. |
urge the Ministry to ensure that under this new law and subsequent legislations,
exporters are protected from arbitrary practices, and that shipping liners adopt
transparent and reasonable processes for the issuance of duplicate Bills of Lading
when genuine loss occurs.

On behalf of our Telugu Desam Party, | wholeheartedly support the Bills of
Lading Bill, 2025. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Ravi Chandra Vaddiraju. He will speak in
Telugu.
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SHRI RAVI CHANDRA VADDIRAJU (Telangana): % “Hon. Deputy Chairman Sir, | am
thankful to you for giving me the opportunity to participate in the discussion on the
Bills of Lading Bill, 2025, introduced by the hon. Minister of Ports, Shipping and
Waterways, Shri Sarbananda Sonowal. On behalf of the BRS Party, | support this Bill.
Sir, the State of Telangana is advanced in trade, with significant exports in
Information Technology, Pharmaceuticals, Textiles, and Granite to countries across
the globe. | believe the Amendments in this Bill will benefit both Telangana and the
country as a whole. Sir, | would like to highlight some important aspects of this Bill.
Clause 2 ensures that consignees or endorsees, to whom goods’ property passes,
inherit all rights of suit and liabilities as if the contract were made directly with them,
simplifying trade transactions. Clause 4 strengthens trust by treating bills of lading in
the hands of bona fide holders as conclusive evidence of shipment, unless fraud is
proven, protecting traders and financiers. Clause 5 empowers the Central
Government to issue directions for effective implementation, while Clause 6 repeals
the 1856 Act, preserving existing rights and obligations. In the year 2023-24,
approximately 10 million tonnes of cargo from the State of Telangana ware exported
through ports. This is a milestone in our country's economy. For the year 2023-24,
Telangana contributed ten billion dollars in exports from India. Lakhs of MSMEs
situated in and around cities like Hyderabad, Warrangal and Karimnagar have utilised
seaways to export their goods. The Bill supports our pharmaceutical, textile, and IT
sectors by ensuring smoother documentation and ownership transfers, reducing
costs and delays for goods shipped through ports like Visakhapatnam and Chennai.
Sir, | have a few concerns. The electronic bills of lading (e-BLs), which are
used in over 20% of global trade, according to the International Chamber of
Commerce. Telangana’s IT hub in Hyderabad could leverage e-BLs for faster, secure
trade, but their absence risks lagging behind global trends. So this Bill should have a
provision for e-BLs. Clause 4’s reliance on ship masters to prove fraud in
misrepresentation cases could burden small exporters with legal complexities. Sir,
many Telangana MSMEs lack awareness of bills of lading, limiting their ability to
benefit without targeted education. Telangana’s exporters to the US and EU mostly
use non-negotiable sea waybills. The Seaway Bills are not acknowledged in this Bill.
Sir, | would like to make some suggestions from Telangana's perspective. E-
BLs should be given legal recognition. Telangana’s IT hub in Hyderabad could
leverage e-BLs for faster and secure trade. Institutes like the Federation of Telangana

& English translation of the original speech delivered in Telugu.
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Chambers of Commerce and Industry should educate MSMEs on the provisions of
this Bill. Dedicated tribunals should be established for Bill of Lading disputes, to
protect smaller exporters from costly litigation. Should consider acknowledging sea
waybills to offer flexibility for trusted transactions. Finally, integrate the Bill’s
implementation with Telangana’s logistics projects, like the Hyderabad Dry Port, to
ensure seamless connectivity to ports, maximising benefits for our exporters.

This Bill will be helpful to the Information Technology, Pharmaceutical, Textile
and Granite sectors in Hyderabad by easing the process of documentation. A dry port
should be established in Hyderabad. Projects like Hyderabad Ring Road will make
better use of the provisions of the Bill and make the Bill more relevant.

The Bills of Lading Bill, 2025, is a vital step toward modernising India’s trade
framework, with far-reaching benefits for Telangana’s export-driven economy. This
Bill will further support MSMEs, create more job opportunities, and trust in trade
documents will be further increased. With these enhancements, |, on behalf of the
BRS Party, wholeheartedly support the Bill. Thank You, Sir.”

SHRI NIRANJAN BISHI (Odisha): Thank you, hon. Deputy Chairman, Sir, for giving
me the opportunity to participate in the discussion on the Bills of Lading Bill, 2025.
While this legislation seeks to repeal the Indian Bills of Lading Act, 1856 of the colonial
era and modernize our maritime legal framework, it is imperative that we examine it in
letter and spirit. Modernization must not come at the cost of accountability, equity
and legal clarity. Clause 4(1) of the Bill allows a Bill of Lading to be treated as valid
even when goods have not been shipped. This opens the door to fake bills, fraudulent
trading and hawala-type transactions. Further, the sub-clause (2) puts the entire
liability on the consignee even when the fault lies with the shipper or the carrier. This is
highly unjust, especially, to MSMEs and exporters.

Sir, Clause 5 gives the Central Government sweeping powers to issue
directions for carrying out the purpose of this Act. This provision is vague and may
result in over-regulation or politically-motivated interference in shipping contracts,
which is contrary to the principle of federalism. The Bill is silent on freight pricing
mechanism, allowing large shipping companies to arbitrarily inflate freight charges.
Sir, | would like to demand for inclusion of regional digital infrastructure support
provision for regional maritime documentation hub in relation to the State of Odisha
with a focus on the Paradeep Port and Dhamra Port. | also demand for inclusion of a
clause for mandatory training programme for small exporters, freight providers and
port workers in a State like Odisha and to add a provision to integrate the electronic
bill of lading system with Inland Waterways Authority of India, especially in National
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Waterway 5 in Odisha. Sir, | also request to mandate that the electronic bill of lading
platform supports regional language, especially Odia, to ensure inclusivity and create
a statutory port logistic digital monitoring cell at Paradeep Port and Dhamra Port to
track implementation, redressal and compliance of e-bill provision. Before full
implementation, the Bill should mandate consultation with coastal State
Governments, like Odisha, where Paradeep and Dhamra, two important ports are
there, to align with their port development plans and also add a sustainability clause
encouraging eco-friendly documentation system and emission tracking linked with e-
bill system at State ports. Sir, this Bill has potential but it needs refinement. We must
balance modernisation with integrity and reform with accountability. Sir, this Bill
protects both national interest and our exporters, especially the small and medium
business, who form the backbone of maritime trade of our country. With this, |
support this Bill. Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Niranjan Bishi ji. S IEEID RN -31jCI|'\?{’JIEI'
A o eI GHR YT - Ui, A1 57 8IRY JIRTH - R, A1

£ Q.Q. TS - 37Ul

Hon. Minister, Shri Sarbananda Sonowal, to reply to the discussion.

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Respected Deputy Chairman, Sir, today, during the discussion on the
Bills of Lading Bill, 2025, | discovered that most of the hon. Members of Parliament
extended their support. | am really thankful to all of them, namely, hon. Members,
Shambhu Sharan Patel ji, Meda Raghunadha Reddy ji, Dr. M. Thambidurrai ji, Arun
Singh ji, Dr. Ajeet Madhavrao Gopchade, Dr. Ashok Kumar Mittal ji, Masthan Rao
Yadav Beedha ji, Ravi Chandra Vaddiraju ji and Nirajan Bishi ji. After going through
your detailed observations and speeches, it has been revealed as to what has been
happening in this particular Ministry. Under the dynamic leadership of hon. Prime
Minister, Narendra Modii ji, in the last 11 years’ time, whatever success stories have
been created are exemplary. If you make a comparison of the data, this data has not
been developed by our agency. It has been developed by an international impartial
agency. This particular data reveals how this Ministry has been developing its vision
plan since 2014. Under the able guidance of hon. Prime Minister, Sagarmala
Programme was undertaken in consultation with all the stakeholders -- Coastal
States and Union territories -- and more than 805 projects have been identified. The
target is to implement it within a span of 20 years by spending more than Rs.5.5 lakh
crore. In the last ten years, various verticals were created to bring freshness and
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energy to this Ministry and its activities and approach. Under Sagarmala Programme,
first of all, the target was to modernise all the ports. Modernisation, mechanisation
and digitalisation are important to develop ports’ capacity and also for sustainable
and quality operation of ports. These are necessary to make a world-class port,
particularly in terms of handling cargo, because that is the key to this Ministry. As you
all know, we handle more than 90 per cent of EXIM cargo by volume and 70 per cent
by value. We have a huge responsibility. We being the largest transporter of the
country, we have to perform effectively and within a timeframe. That is why
modernisation was the most demanding part to get the entire operational procedure
qualitative and also satisfactory to global operators.

Next is port-led connectivity enhancement. Earlier there was no connectivity.
Without railway network and road network, it was impossible. With the presence of all
the concerned Ministries, particularly the Ministry of Finance, Customs, Immigration,
etc., it is being properly synchronized. It is being operated in a very, very integrated
manner. It has been done effectively. Ultimately, all the major ports of the countries
are being connected with railways and roadways and with other relevant agencies and
offices available within the premises of ports.

Next is port-led industrialisation. This means that the items meant for global
markets would be manufactured close to the ports. This will develop connectivity and
can save time as destination can be reached within a stipulated timeframe.

Next is coastal community development. Issues pertaining to coastal
communities’ employment, their entrepreneurship, their skill development and also
fishermen's interest are being effectively addressed.

Coastal shipping and inland waterways are very, very important areas where
you need to pay a lot of attention. It is important to be well connected with coastal as
well as inland areas. Then cargo from both the sectors can be transported to global
markets. In the last ten years, all these programmes have been effectively
implemented and we could develop our cargo handling capacity.

| want to cite some examples. In 2013-14, our cargo handling capacity was 5
MMT during the UPA regime. But, in the last ten years, if you look at the figure, it
went up to 855 million metric tonnes. That is the massive growth. Then, let us come
to other sectors like coastal shipping. In 2013-14, coastal shipping was limited to 87
million metric tonnes. Now, because of modernization and by developing the
efficiency of ports, it went up to 165 million metric tonnes. Even in the Inland
Waterways, it was limited to 18 million metric tonnes. Now, it went up to 145 million
metric tonnes. This is the massive growth story of our Ministry. It is only possible
because of the hon. Prime Minister's vision and his untiring effort. From time to time,
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there is a call from PMO that you have to take up this project or that project within a
time frame. So, this is the level of commitment, dedication and devotion for the
people of the country. That is why, there is this exemplary success story. | believe we
should all be very happy that the hon. Prime Minister has already set a target for us
that by 2047, we should become one of the top five ship-building nations in the
world. So, this is the power of his vision and that power empowers us to start up and
also to put our effort in the right direction within the right time. So, | believe, this is the
way the hon. Prime Minister is inspiring the whole nation. As a result, India is now
positioned as the fourth largest economy in the world and by 2029, of course, we are
going to become the third largest economy in the world. There is no doubt about it. It
is because every Ministry is working hard day-and-night with best of their sincerity
and best of their performance.

Today, in respect of this particular Bill, | am really thankful to you for whatever
suggestions and observations have come. But, | want to clarify some of the points
raised by some Members, particularly about digitized Bill of Lading. That is an e-Bill.
The recognition of digitized Bill of Lading is already provided for under Section 4 of the
Information Technology Act, 2000. Beyond this, the Bill of Lading will not result into
legal recognition of e-Bills of Lading. The legal recognition of e-Bill of Lading will
require a detailed framework, as is evident from the current legal framework in other
common law countries such as Singapore and the United Kingdom, which have come
up with a separate legislation. It requires a separate legislation framework. You all
know that. It has nothing to do with this. So, that provides for the legal recognition of
an e-Bill of Lading. It must be understood that e-Bill of Lading is not simply an
electronic form of paper Bill of Lading. Since transactions involving e-Bill of Lading
use electronic platform, they have greater implications, distinct from any transaction
involving a paper Bill of Lading, especially in the case of transfer of an e-Bill of Lading.
However, devising a detailed legal framework and the overall architecture for
recognition of e-Bill of Lading needs a wide range of stakeholder consultation
because whatever idea we have brought in the form of this Bill, it was done after
going through detailed stakeholder consultation, not only with bank or market
players, but also with technical experts who understand the implication of electronic
transactions involving e-Bill of Lading. So, | believe, this is the way, we have to
proceed for our future course of action. RG] g9 dgH & HIegH o Ry wy 9
AT G 2T Sl bl g=gdTa o1 r8dl gl 89 Ul 10 ATl & 3R il Iucte
EIRNTS &1 8, 98 SV BT @ 1S 7, dRiifd URH TSRO Y+ #31 St -1 86 U
fooT foar © {6 g9 o8l ST 8, R BRAT © 3R 6 BT 81 I8 89N e 34
ARY =Sl BT SN AHT ST & 3R IH 9T bl ST 8 Y FTh Tl Tl

Contents Page t



[ 21JULY, 2025 ] 65

&R & oIy g4 S e e 8, S Qe &1 Mrsyde 9rer d’d gU Ports,
Shipping & Waterways AT  fa=1-31d &1 fhar 21 89 S =T # o7l -31e T
verticals # ST & 2GR H¥ J80R ¥ I8aR o § Hhd &, 59 IR | S9RT A1
fe=-x1a <1 gan gl TT legal reform BII g8 TN 2T, FIfd this was enacted
during the British regime. Why should we be guided by the British law? We are
independent India. We should have our own set of laws. We have our legal wisdom,
legal knowledge and legal skills. Everything is available within our personality. Why

should we bank on the particularly outdated laws which were enacted by the British
for their own interests? So, | believe, this particular repeal, definitely, is going to give
us a fresh boost and also fresh vision so that with our swabhimaan tomorrow, gforg
HRA & foIg, B9 3791 ANTET g1 fo1qdd § Aol g6 2eal & A1 § AU a1
HHTE HRAT g

AT SUFHTART A, H YD Igd-98d g-9a1g odl g AR F41 Fidai
DI H 4219 B A g=a1E ol g1 H 3MTU8 BRal g (b 59 [0t Bl A4l B TR A U
o <1y, g=gars |

it Sg=rHTafcr: AT HAT I 61 STATd 81 g 51 Now, the question is:

“That the Bill to make provisions for the transfer of rights of suit and all liabilities
to the consignee named in a bill of lading and every endorsee of a bill of lading, to
whom the property in the goods mentioned in the bill of lading shall pass, upon or by
reason of a consignment or an endorsement, and for matters connected therewith or
related thereto, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the BiIll.

Clauses 2 and 3 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No. 8) by Dr. John
Brittas. Dr. John Brittas, not present. Amendment not moved.

Clause 4 was added to the Bill.
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MR. DEPUTY CHAIRMAN: Insertion of new Clause 4A - there is one Amendment for
insertion of new Clause 4A, Amendment (No. 1) by Dr. V. Sivadasan. Dr. V.
Sivadasan, not present. Amendment not moved.

In Clause 5, there are two Amendments, Amendment (No. 2) by Dr. V.
Sivadasan, not present.Then, Amendment (No. 9) by Dr. John Brittas, not present.
Amendments not moved.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one Amendment (No.10) by
Dr. John Brittas. Dr. John Brittas, not present. Amendment not moved.

Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In the Preamble, there are five Amendments (Nos. 3to 7)
by Dr. John Brittas. Dr. John Brittas, not present. Amendments not moved.

The Preamble was added to the Bill.
EClause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Sarbananda Sonowal to move that the Bill be
passed.

SHRI SARBANANDA SONOWAL: Sir, | move:
“That the Bill be passed.”

The question was put and the motion was adopted.

SPECIAL MENTIONS
MR. DEPUTY CHAIRMAN: Now, Special Mentions. Dr. Bhim Singh; not present.

Shri R. Dharmar; not present. Dr. Ajeet Madhavrao Gopchade- Demand for framing
of necessary rules to regulate matrimonial websites.
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Demand for framing of necessary Rules to regulate Matrimonial websites

S1. T AR MBS (F8RTR): Haled, YRd H (a8 ¥ Hefed dewrsel o
AHeTd] UTd B 81 T ©ISHH Al Bl S9d I, Y91, Bl & JMUR IR i
Qo § FEIAl U &4 &l R AR (Be) | U Afh Pl HiaTd
TSR g g 1 Uh ddlfed SRIES! & qReIdAss & wJ ¥ FRER 5 g,
T gV Q2T H ST 500 AN b1 ST 81 3R o B8 Fhall dalladh dadrge a1y
3R Farferd i, ST 2ME] Bf FaRAT & F1H IR oI Afqarfed i I g1 IhH
TG b oIy I8 g o Tl

[Suqwteas (1. |f¥d ur=) ForwdlT g0/

Teh 3T AHel H, GUI ol 7 O] 3R HeHIR & Yeb Aith bl RRUIR fhan
2, TS Yo da1fed dq9TSe &1 ITINT HRh JUI DI Uh Afeell A T B D]
19 29T fh T A1 IS Sd <-ITed 5 ddlfed deargel & FR & ddy §
frat o B TR U RO O B 81 R 7 WRGR B R fear g fo 54
Jeurgel @l fafafia &= & forg smasys famt &1 fHir B

IIRETES! B dTel WR FRIF g & o7, gd fdars ar derrd S Agayul
21 DI fEUT R HOR SSIHD BRATS P SR I AR DR DI IeIHT | FHI
TS gell BT firarax U SR I Rid &R= &) Maedhdl §, ST STIRTHTST &l
GRET B YR BN | 59 SN A 7 Had wichMI &l [aeawsiaar § gfg s,
e AT | TP FHRIHD ardreaxor W 9971, <187 T 997 fl v & 3
STaaTefl BT WISl R b | B ARBR I I8 41 & b 59 IR &1+ e S

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr. Ajeet
Madhavrao Gopchade: Dr. Sikander Kumar (Himachal Pradesh) and Shri Dhananjay
Bhimrao Mahadik (Maharashtra).

Shri Sandosh Kumar P; not present. Now, Shrimati Sangeeta Yadav.

Need for strengthening cooperative sugar mills in Eastern Uttar Pradesh and North
Bihar

shielt <fian area (STR U<9D): 9816y, H % WRER gRT 98dR! &84 | {9y w9 9
T Sl & GESIBRUT B ISTQ Y Badl b (oY AEDBINAT HATAT DI ARIST Bl
gl Mool ura aul § T 1100 9 AfS FEbRI I [Hdl BT g Icae A
Shred, faxia FEIAT UeT™ R+ 9T ERP UUlTell & d8d feRieeiiaxt & yam fhy
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QS| Y (BT B 3T 4 gleg 3R T Hod YA D1 fshdT § URETEIT 3775 B
B, H ARBR ¥ I (U Bl § [ gdT SR Ya¥ 3R IR B8R, S8l a9
AT § T SIS D [ha FedR] el R AR 8, aei sa feen et iR s g
Uit 1T 1 BT SI1 I8 &1 STy IRIY & 1 9 &1 o Ty faeIy Aoy &fiR
forctra amor gffead feeg S

THE VICE- CHAIRMAN (DR. SASMIT PATRA): Shri Neeraj Dangi; not present.
Dr. Kalpana Saini.

Il effects of increasing digital education on the health of eyes of school going children

SI. AT W (STRIES): J8Igd, H 9 9ad & & (d (dd IR 3R
FHAMRIS 9T BT AR DB BT e gl fermerdi § ues drel g=ai &1 il
ol Agd W fsiied e & ggd uvma @t 3R fUes $5 auf # sifFarg e 7 Sr&f
Qe AR TH-Ih! Ugd Pl AR g1 &, G81 G AR BIC-BIC gedi bl ARl B
R IR T Ui el THTd W HY I <@ S R8T & 8Tl 81 § bR By RUIcy
<91 & o faemeral & faenfrat  fee efeeiy QiR oial § 2™ & Rrerad doft
H 91 T 9= AIGTS e, Cdele AT oS BhiF IR Bl UgTs Bl &I A9IGR &l I8 hdd
3R IRIR® fawrT &1 9 gurfad &% 81 81 39 aRIRART #§ 18 TReR | it ©
el | I T3 udleror o eraer Yiread &1 oy, f$ired gritad & forg w1y
1 FiRT &) SU, SfholsT dahfctid I AT 8Y 9<d &l ST HRdTs
ST faerymR arftor e # S1fyYTasdi iR ReTdhi & foIv SR dT BRIshH Ty
SITG, ATfep d gl Bl TGl BT GYTA &b foIT STox) BeH ST Heb|

37T ¥, TRBHR  3MUT A g [ I8 U I AT & A1e™ | 39 f=m o
ST Be¥ ISTY, T 89 31U+ 29 & Ufay - B8R g<di & 1G] B AT 3R
HYUT IR D1 JET BR b |

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Dr. Kalpana Saini: Shri  Dhananjay Bhimrao Mahadik (Maharashtra) and
Shri Devendra Pratap Singh (Chhattisgarh)

Dr. Bhim Singh.

Demand for conferring Bharat Ratna to the national heroes - Veer Savarkar,
Swami Sahajanand Saraswati and Field Marshal Sam Manekshaw
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31 W fg (9ER): #=8igy, § <21 @t 39 dF 98 fayfral o sk & s fvd
HRAT ATET §, TR 37U-370+T &5 H I Bl Y 15 (G201 T, AT (T 3R
TRY fEeman W=k fIAre SHIeR 9aRex 98 M 2, Sil 84 ifd, [JaR iR
HGY BT IRIHIST BT TR BRI &l ST I-31 ATS(a HRERT BT JTY el
AT B U IV A f=ferd 81 gUl 9 hadl HifddRI & a1, dich Uh
R, o AR AfqgeeeT 1 2, et IR0 A 9 ({78 S shifcal 91 gHifad
BUI W FESlMg AR, b G, S8l fEATerd & YHisll § $3aR &l 78]
qfcth 7T & Wl H, fHam1 & 37igall # IR 2Nl o g1 H <@ I fHami oI
GUfod fovar, STHiERT S & JAleler B faem €1 3R« far ol TR 4 31
T A9 99111 hies Aeld 99 AFSEIl, 596 g H 1971 &1 g gall, foraH
TRT o 7 hdd Uh ~orige =7 fasrg urs, e Ta U 1%, diveresr & 9o §
A 3184 YT M9IS| 76 g, GRERIT 3R RUMITE BIed 4 HRd Bl A=
SIT8T_T & o] I1&RT H go] X 7|

31T ATaLID © fob AR g7 A1 QYai & YT YT Pperal Talzrd Hel 4§
R WRBR W IATUE HIAT § (b 7 A AR-DI — R ek, W Agolg
AR 3R Bl AT §H AFH T Dl R I A 3fcidhd [T SY| I8 Hhad I
BT

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The hon. Member, Shri Sujeet Kumar
(Odisha), associated himself with the Special Mention made by the hon. Member,
Dr. Bhim Singh.

Dr. Fauzia Khan; not present. Dr. K. Laxman.

Demand for strengthening the mechanism of Cyber Security in the country

DR. K. LAXMAN (Uttar Pradesh): Sir, | rise today to draw the attention of this House
to the alarming rise in cyber frauds and digital financial crimes across our country. As
we move towards a robust Digital India, our citizens are increasingly adopting online
banking, UPI, and other digital payment modes. While this transformation has
empowered millions, it has also opened new avenues for sophisticated fraudsters to
target innocent people, especially senior citizens and those in rural and semi urban
areas. | would like to commend the Government of India and the Reserve Bank of
India for issuing timely advisories to banks and payment operators, and also the
CERT-In for continuously strengthening our cyber security framework. The recent
steps taken to create awareness through campaigns like Cyber Jaagrukta Abhiyan are
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indeed commendable. However, considering the evolving nature of cyber threats,
there is a pressing need to further tighten enforcement mechanisms, enhance rapid
response systems, and promote widespread digital literacy at the grassroot level. We
must also encourage State Governments to set up specialized cyber crime cells and
ensure adequate training for law enforcement personnel. | urge the Ministry of Home
Affairs, Ministry of Electronics and IT, and other concerned agencies to intensify their
efforts so that our citizens can continue to trust and benefit from our digital revolution
without fear or vulnerability. Thank you.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr. K.
Laxman: Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Sujeet Kumar
(Odisha) and Shri Devendra Pratap Singh (Chhattisgarh).

Thank you. Shri A. A. Rahim, not present. Now, Dr. Medha Vishram Kulkarni.

Need for Cancer prevention and treatment measures in rural areas of Maharashtra

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, | rise to draw the attention of
Government to an alarming public health concern emerging from Hingoli district in
Maharashtra. During recent Sanjivani Health Screening Campaign, over 14,500
women were found with symptoms suggestive of Cancer out of approximately 2.93
lakh women screened. This situation underscores the critical need for early detection,
timely diagnosis, and accessible treatment, especially in rural and underserved
regions. While such mass screening campaigns are laudable, they must be
strengthened with robust follow-up mechanisms and medical infrastructure. | urge the
Government to consider the following immediate measures: (i) Establish and upgrade
diagnostic facilities at local health centers for mammography, cervical screening and
biopsy services; (ii) Deploy mobile oncology units in remote areas to ensure on
ground diagnosis and early stage intervention; (i) Launch targeted awareness drives
to educate women about early warning signs and remove the stigma associated with
Cancer; and (iv) Leverage schemes such as Ayushman Bharat and Mahatma Jyotiba
Phule Jan Arogya Yojana to cover diagnostic tests and treatment comprehensively.

Maharashtra reported the second highest number of Cancer cases in India in
2023, with around 1.21 lakh new cases, a rise from 1.18 lakh in 2021. These numbers
reflect a growing cancer burden in the State, particularly among the women in rural
areas. This is a silent crisis that requires a multi-sectoral, urgent and sustained
response.
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| request the Government to ensure that early detection leads to timely care
and positive outcomes for every woman affected. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The hon. Member, Shri Dhananjay
Bhimrao Mahadik (Maharashtra), associated himself with the Special Mention made
by the hon. Member, Dr. Medha Vishram Kulkarni. Thank you.

Now, Shri A.D. Singh.

Concern over poor heath infrastructure for elderly population particularly in
rural areas in the country

SHRI A.D. SINGH (Bihar): Sir, a recent study published in the ‘Lancet Regional
Health — Southeast Asia’ highlights significant healthcare access challenges for
India’s elderly population, revealing that older adults travel an average of 14.5 km for
routine outpatient care and nearly 44 km for inpatient hospitalization. Using data from
Longitudinal Ageing Study of India (2017—18) covering over 32,000 individuals aged
60 and above, the findings emphasize a stark urban—rural divide and pinpoint
distance as a critical barrier to both routine and emergency care for India’s rapidly
ageing demography.

Across India, older adults journey 14.5 Km for outpatient visits and 43.6 Km for
hospital admissions on an average. When facilities lie within 10 Km, 73 per cent of
seniors attend outpatient appointments and 40 per cent proceed with inpatient care;
beyond 30 Kms, outpatient attendance falls to 10 per cent. Approximately, 95 per
cent of older patients rely on private vehicles, whereas only 5 per cent use
ambulances regardless of their places of residence. Urban seniors typically find
healthcare within 10 Km, whereas rural elders travel about 28 Km for the same
outpatient services. For inpatient care, rural journeys average nearly twice the
distance of urban trips, exacerbating delays and risks associated with chronic
conditions. In hilly and remote States such as Nagaland, Mizoram and Himachal
Pradesh, more than one-third of older adults travel over 60 Km for hospitalisation.
These insights call for targeted interventions to bridge geographic gaps by
strengthening local health infrastructure, community transport and empowering
community health workers particularly in under-served rural regions. | urge upon the
Government to re-evaluate the healthcare infrastructure and policies to better
accommodate the needs of the aging population. Thank you.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The hon. Member, Shri Sujeet Kumar
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(Odisha), associated himself with the Special Mention made by the hon. Member,
Shri A. D. Singh. Thank you.
Now, Shri Mayankkumar Nayak.

Demand to frame policy for giving annual rent or compensation to farmers affected by
the Oil or Gas pipeline

3 FHPAR TS ([ORI): HEIGY, H TRDR BT &I Ueh Jcdd Agcaqul 45y Bl
3R 3P HRAT AT gl ORI Aled <9 WR 3 Al & g I I AR 19 B
qISUTg oiRel &l 91 fhAMl Bl Had Tb IR B GATaSll (AT Sl &, STdih
ISUATST U1 qeb ITb! YA TR g1 X5l 81 39 [HAM1 & YA STAN IR W)
J9Td TSl 8 3R STeh! 317 HIfAd 81 STl 81 59 et AT 19 &b P fbari o 4 o)
BId &, dl S d1i¥e R a1 Jigec! &1 Sl 7, fivg ursuars & fog 0t a1
RERIEEIE]

§ ARBR Y (e ol § b UIgueiis | gHifad fBami o i arfie e
T YIS a1 B Il ITg STY, AT [HATT B A1 =TI B T |

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Now, Dr. John Brittas;
not present. Shri Babubhai Jesangbhai Desai.

Concern over increasing number of cancer patients in the country

31l qIGHTS SIRITHTE QTS (TORIA): HBlad, H ARBR BT &I Q2 H HaR INRAT Bl
I AT B AR MBI HRAT ATEAT 5, SN AT U THR SRR Hhe bl o
o gl &1 BIfTT bl P AR WIRA H 8 qY I 14 ARI Y 8 &b AR
AT 37T & 31 I8 G&IT o TR d¢all S V&l 2

DT YHE BRI L SR, GHAH, IRTF Ha, IR IguT, Srafiyd
G-, AFNS I919 3R GAHY U S99 8F1 5| JHI07 iR e e | RAfT
3R Y fIareTa &, S8l TR i &t BHI & Fofd INT Bl T8a <X | Bl &,
RT SefToT HE T *IR Sifee 81 ST 2l

HARBR GRT TA.GLALSL AL TE.” 3R MM RS ST IS el Sl
T 2, fhg Hex ITER & Glaemd @ A /A w0 9 faaRkd € 8k aMd IR
Rl H WAL Bl HRI BHI 51 SHGY H ARBR H NS HRAT g 1 - (i) IT W
& BRI IATAl H HAR IUAR b [IY g iU fby S| (i) ST9 ST Radhl
3R BHIFRT AT I8 TR R A Y1 (i) IS o e # 31fdd e=i &l
SITST STl (iv) SR, SAIARGT G IRETe] HITY KT g G 975 SY; Td (V)
B ITTHLTT g gelTol &b [T gofe H (4RI yraer & Sirg|
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S AR BT W1 31 Ud FAIIT TIRI & |1 B & (7 § ARBR 4
3TRIY Rl g

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The hon. Member, Shri Sujest Kumar
(Odisha), associated himself with the Special Mention made by the hon. Member,
Shri Babubhai Jesangbhai Desai.

4.00 P.M.

MR. DEPUTY CHAIRMAN: Shri K.R.N. Rajesh kumar — hon. Member not present.
Next, Shri Dhananjay Bhimrao Mahadik.

Need for revision in the salary eligibility limit of Employees' State Insurance
Scheme (ESIC)

it o WFRTG AEIfa® (AERTE): HEId, H IR &I &M HHAR] 15T JH]
AT (ESIC) BT da UTadT |1 § HeNE $HI AMEaeIHdl B AR 3BT HRAT
33T BT oW ST AMTSTD GREAT IS Bl §l aod = H 59 IS & e
3fferehe® I graar A Rt 21,000 T UicHTE iR $B ey aRfRfaai 4
25,000 U &, S IS Bl 3MMIP RART 3R EBIRT B X F B9 4 Fdd
oo 81 39 AT & SR 91 A | 41fid Ao 9 dfd 8 38 € 8k S=
3T ferfepedn AT A1 YRe e (el U1 e Bl

H TRBHR A 3UT BT g b $9 I AT Bl IgIHR HH F HH 35,000 ST
gferTe fhar SITg, difd NSRS s1fid ESIC & IfAd o U &) ddh| I8 Th
fifcrra fota 7, g fore dhg e iR ESIC 91 &1 3fterdT 3 faar &= 9rfzul

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Dhananjay Bhimrao Mahadik:
Shri Sujeet Kumar (Odisha), Shri Devendra Pratap Singh (Chhattisgarh),
Shri Govindbhai Laljibhai Dholakia (Gujarat), and Shri Dorjee Tshering Lepcha
(Sikkim).

Dr. V. Sivadasan — hon. Member not present. Next, Shri Dorjee Tshering
Lepcha.
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Demand for development of basic infrastructure in Sikkim

21 TR R/ART erean (RifepH): weie, 991 I8 gard gy el 81 W&l & & Rifaws
3T TS P 50 G4 YR BI DI ST 71 V& 2

§ TRHR BT & 399 MR MBI BT 18l § [ o1 {5 3ma awft SIdl &
o Rifdpd U Ter-%g 58 & st M Kregd, Y 3k 9u1d 9 ol 2l
Wi SURRIT 3R Jddi YT & BROT T8 gIATGT @1d BT fAdbrd ufard Wk
R Tl 81 2047 TP [AHRIT IRA & &g DI U<l DA & oY g WRBR Bl Y
HRA & A1 Hdod I g SR T A B B DI aedandT g Rifdwd 1975 §
B HBTF IR ¥ 2T 37T AT, ST WIS 8 [ IR 1 A dTell Bl AITHd qH7Y
A |l GAgrsil &1 W T8 A grdnl IereRl & forg, Rifdemd I &1 By W
ANTR® IT AIDBRRTE ISUE &b 50 aN1 db ISAUTA, &I IATETel, b Jall, 34U
T3, b g Ala 3Mfe S Ae@yul ugi uR 81 ugd |

H P WRBR BT L 39 AR ATHIN HRAT A8l § b AR AR JeTH
H3 o ATl gy " FI BT A1, FIbT [ABTE" DI gerar fadT Sy, ATl AR S 64
ST dTel BI 15T Ul 2047 & fIaRId I § 999 WU I ATE™ 3R 9rfieRy
PR |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Dorjee Tshering Lepcha:
Shri Devendra Pratap Singh (Chhattisgarh), Shri Dhananjay Bhimrao Mahadik
(Maharashtra) and Shri Govindbhai Laljibhai Dholakia (Guijarat).

Shrimati Jebi Mather Hisham — hon. Member not present. Next, Shrimati Kiran
Choudhry.

Need to address traffic bottleneck at Mahipalpur on NH-48 through alternate route
development

SHRIMATI KIRAN CHOUDHRY (Haryana): Thank you, Sir. First of all, | would like to
congratulate the Government for the massive and rapid development of the National
Highways. | rise to draw the attention of the Government to the fact that there is
recurring and severe traffic congestion on NH-48, especially on the stretch between
Dhaula Kuan and Gurugram, with the Mahipalpur junction being the primary
bottleneck. This stretch is a lifeline for daily commuters, airport traffic and inter-State
logistics. However, due to inadequate road capacity, poor merging infrastructure and
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lack of viable alternatives, the Mahipalpur Chowk point causes long traffic jams and
commuter distress every day.

In this context, Sir, | urge the Government to prioritise the development and
promotion of alternative routes, such as, strengthening and widening the Vasant
Kunj-Andheria-mor-Gurugram road as an effective parallel corridor, improving the
Palam-Bijwasan-Kapashera route to divert traffic from NH-48; implementing grade-
separated interchanges and underpasses at key junctions near Mahipalpur; and,
enhancing last-mile connectivity to the airport via elevated roads or express corridors.
These measures, along with better traffic signalling and enforcement, can offer long-
term relief to the people of Delhi-NCR who are daily commuters on this road. |
request the Government to look into this matter, Sir.

Demand of legal right for Annual Health Checkup for every Indian

SHRI RAGHAV CHADHA (Punjab): Thank you, Sir, for accepting my notice and
permitting me to raise an important issue under Special Mentions. My subject is,
‘Demand of Legal Right for Annual Health Check-up for every Indian.” 8% AR Bl
Annual Health Check-up T legal right IERIRSIN

GRIEIS KRG RTEIERY)

3ITST H 140 BRI SIETRIAT BT A A I Uh AJEH F1d I T8l g1 Wk 3
Annual Health Check-up & TSIl d1 el &, STl dhacl U dTel AN &1 HRal Febel
g1 SRT I, T |1, Y w4 uar g 781 I b S HaR o1; U de, O «Ts
YR BT T Il I, 59 S ISP 81 TAT; Th g8+, RTad! 3iRaT B AT ST IR
I SIS BT Ul Il DIfIS-19 &b q1G §A 950 $© @Il 375 89 S © [
S gTel ST 311l € o6 B4 U erved fovdhe Weld §Y BIC 3¢ I RIS R 81 Siral
g, P Gogl AUl TG & SR f&d &1 SRT U+ A W) Sl 2, ARgH 9=
gisd-gled R X g9 @IS I &l National Family Health Survey (NFHS)-5 &
TR < Bl FHaet 2 gfoerd Afzemt & HOR o S $HRa7 Ui 1 IRESR F 317
JMUE & f&b Annual Health Check-up 8% ATRTR® 6T AIHR g4, TP T, TR 3R
IR ST &1 =T S B8R DI 4 S STIY| 37 G201 4 B8R ANTRS Dl FHI -
TR T Ah-3MT BT ATHR U gl I8l GRBR Ga el B Siid Hari! ol I HRd
H BH 2 A%-319 Dl 9Q1aT &, Al 9§ ARI ST gaTs STl bl &

TR, H WRHR § e o3l § fh 8 WIRT BI Annual Health Check-up @ legal
right f&T STTY, I I SR f&=am STY, difds |ret § Yeb IR B8R &fth Bl 4RI
= Sird, AT health investigation &Y BT el 3R ST STeg | STeg Ydhe! o1V,
ERUEASICEACIRCIE RN E2]
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ANNOUNCEMENTS BY THE CHAIRMAN

MR. CHAIRMAN: Hon. Members, | need to inform you that | have received notice of
motion under Article 217(1)(b) read with Article 218 and Article 124, sub-Article 4 of
the Constitution of India, along with Section 3(1B) of the Judges (Inquiry) Act, 1968,
to constitute a statutory committee for removal of Justice Yashwant Verma, Judge of
the High Court of Judicature at Allahabad. This has been received by me today. It is
signed by more than 50 Members of the Council of States and thus it meets the
numerical requirement of signing by Members of Parliament for setting in motion a
process for removal of a High Court Judge. | direct the Secretary-General to find out
whether a similar motion has been moved in the House of People, the Lok Sabha,
and this is being done for the purpose that, under the Judges (Inquiry) Act, 1968, the
procedure is different if a motion is presented in one House or if the motion is
presented, on the same day, in both the Houses. If the motion is presented in the two
Houses on different dates, then the motion which is presented in the House first, that
alone is taken into consideration and the second motion gets non-jurisdictional. But,
if the motion is presented in both the Houses on the same day, then the provisions
are different. If the motion is presented only in one House, then the Presiding Officer
of that House has the competence to consider the motion and either admit or reject it.
But, if a motion is presented on the same day in both the Houses, then, the
provisions are different. Then the right of the Speaker or the Chairman to admit or
reject the motion is not there. Then, the motions become property of the House. |
would invite your attention in that behalf to Section 3, sub-section (2) of the Judges
Inquiry Act, 1968 — «(2) If the motion referred to in sub-section (7)is admitted, the
Speaker or, as the case may be, the Chairman shall keep the motion pending and
constitute, as soon as may be, for the purpose of making an investigation into the
grounds on which the removal of a Judge is prayed for, a Committee consisting of
three members of whom--
(a) one shall be chosen from among the Chief Justice and other Judges of the
Supreme Court; (b) one shall be chosen from among the Chief Justices of the High
Courts, and (C) one shall be a person who is, in the opinion of the Speaker or, as the
case may be, the Chairman, a distinguished jurist.”

Before that, it has been given, “(1) If notice is given of a motion for presenting
an address to the President praying for the removal of a Judge signed—(a)in the
case of a notice given in the House of the People, by not less than one hundred
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members of that House; (b) in the case of a notice given in the Council of States, by
not less than fifty members of that Council; then, the Speaker or, as the case may be,
the Chairman may, after consulting such persons, if any, as he thinks fit and after
considering such materials, if any, as may be available to him, either admit the motion
or refuse to admit the same.”

Coming to a motion that has been presented in both the Houses on the same
day, it says, “Provided that where notices of a motion referred to in sub-section (7)
are given on the same day in both Houses of Parliament, no Committee shall be
constituted unless the motion has been admitted in both Houses and where such
motion has been admitted in both Houses, the Committee shall be constituted jointly
by the Speaker and the Chairman.”

So, since the provisions are different, | have directed the Secretary-General to
update whether such motion has also been moved in the House of the People. Hon.
Law Minister, are you aware? Has a motion been moved there?

fafdr sfik =g A= & S HAY; dT HASHg SRl wATerd H I WA (3 31
I VEare): 81, TWdx ATed & U Aidal | el o 719 e Bl

MR. CHAIRMAN: In that case, since the hon. Law Minister is present here and has so
indicated that a similar motion has come to be presented by requisite number of
Members of Parliament of Lok Sabha, more than 100,....

SHRI ARJUN RAM MEGHWAL : Yes, Sir. | think it is 152.

MR. CHAIRMAN: ...to the hon. Speaker, Lok Sabha, the provisions of Section 3,
sub-Section (2) will come into effect and the Secretary-General will take necessary
steps in this direction. Hon. Members, | need to inform you that in December, a
motion under Article 124 was submitted for my consideration for removal of a Judge of
the High Court of Allahabad. That motion was purportedly from 55 Members. |
examined that and found that one particular Member had signed it at two places. The
result was that the representation of the motion indicated there are 55 Members
seeking removal, but actually it was not 55, it was only 54. So, obviously, an enquiry
was conducted to find out from the Member who had signed twice, allegedly. The
hon. Member declined his second signature and that made the matter a little more
serious because it was required of me, then, to get to the bottom of the issue and find
out whether the representation was meriting consideration and the process was
initiated for verification of signatures and authentication. That process is under
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progress. | will get an update and come back to the House. | have already indicated
to this august House on an earlier occasion that if the requisite number of Members
who verify their signatures and the number goes above 50 or more, | would proceed
and deal with the issue of a signature that has been twice there and not owned by the
Member in a different manner because if a motion carries two signatures of the same
Member and the hon. Member declines that he has not signed it at two places but he
has signed it only at one place, the matter becomes serious and culpable. This
august House has to set very high standards. If we do not live up to the highest
expectations of the people, then, we will be putting things under the carpet and not
subjecting them to deep investigation. | will discuss with the floor leaders as to what
steps this House needs to take with respect to such kinds of transgressions.

| must also indicate to this august House that there was an occasion in this
House where on seat No. 222, a pad of Rs.500 notes was found. What is more
surprising and deeply concerning is not that a pad of notes was found, but no one
has owned it; no one has claimed it. This is quite serious. | had asked the authorities
to get into the matter seriously, but it appears, now, that the matter will have to be
dealt with and, that too, | will put before the floor leaders for further consideration and
guidance.

Now, we will continue with the Special Mentions. Dr. Sikander Kumar --
Concern over increasing drug addiction in youth and its impact.

SPECIAL MENTIONS- Conta.
Concern over increasing drug addiction in youth and its impact

DR. SIKANDER KUMAR (Himachal Pradesh): Thank you, Sir, for giving me the
opportunity to speak on an important subject, that is, concern over increasing drug
addiction in youth and its impact.

JHTALT HBIGT, § AYBR BT & Udh ggd ol He<dqul (95 DI AR Th I
AT AT gl ITHH G 4 fBATae Uael |ied &g sl 9 721 b 91 4 S|
AT BT STIRT SR ST ST ¥aT 5l

[SuquTeas (1. AR ura) Fior+1T 59/

BHIN G2 &b gal, Sl < & AA &, Il 137 H gg<d el HIGd yardi &
JI 3R Tefiell Famil o aeh) U T THR FHRIT a9 -1 8, ST AN FH19
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3R 98- URARI YR 98 81 ITeld T9T1d ISl &1 39 721 BT a4 IRT TS q=ferd
TS -ATHTE T8, St 9T, BRI, 3B, TR AR TATIA] B STfee Ufhamaii I
1 B3 < Fysror 9§ 2, Rt vae garsit # Il 9 981 B IMURIYd Aead &
TEd P, BIbI, BRIST 3R AAHBCHST AT B UBR BT A2l garsii &1
IR T SiTaT g1 599 3iford foar T o= faaea R nifafet vd Sy & fore
YA fepar Sre 2, R I GRer 1 WY g d1 ol 2

31T H AR ARBR ¥ 3T Bl g b 39 vy wR T={IRar 9 faar
SIYl 59 FART & FEM & forg dved e 3R &g DI &b Yraer &1 FHIET bl
ST AT 3MIR 161 b & § WY A qui UISdshd & WU H Al qaril &1 od, dD
UHIE 3R FTRIFRH & AT Bl WA [har Sy, Rad garsi &l 72 & 4R
gRUmHT & Uit ST eds fohat ST e |

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Dr. Sikander Kumar: Shri Ram Chander Jangra (Haryana), Dr. Ajeet Madhavrao
Gopchade (Maharashtra) and Shri Sujeet Kumar (Odisha)

Now, Shri P. Wilson, not present; Shri Brij Lal.

Demand for shifting from water-intensive crops in Uttar Pradesh and making
strategies for sustainable agriculture

SHRI BRIJ LAL (Uttar Pradesh): Sir, Uttar Pradesh is one of India’s largest
agricultural States, heavily dependent on two highly water-intensive crops -
sugarcane and paddy. To reduce the stress on water resources, farmers should
promote suitable alternatives and cultivate less water-intensive crops, like - pulses,
which require much less water and enrich soil fertility through nitrogen fixation; millets,
which are drought-resistant and nutritionally superior to rice; oilseeds, which require
less irrigation and have high market demand; crops like beans, peas, and leafy
greens which need less water and provide higher profits per acre; drip and sprinkler
irrigation, which reduces water wastage and ensures efficient use; rainwater
harvesting for irrigation purposes; and, soil moisture conservation by using mulching,
cover crops, and organic matter which retains soil moisture.

Shifting away from water-guzzling crops in UP requires major policy changes
by the Government, which may include:- (1) Fair prices for millets, pulses and
oilseeds to bring profitability at par. (2) Subsidies and incentives to provide financial
support to farmers transitioning to less water-intensive crops. (3) Expanding Crop
Diversification Programmes like the National Food Security Mission (NFSM) to
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promote alternative crops. (4) Positioning UP as a hub for drought-resistant crops in
national and international markets. (5) Phased reduction of sugarcane and rice
cultivation. (6) Supporting alternatives viz. agro-based industries, dairy farming and
horticulture to supplement farmers’ incomes.

A well-planned transition can help ensure food security, improve farmer
incomes and protect the State’s water resources for future generations. | urge the
Government to look into this matter. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Ms. Swati Maliwal.

Demand to ensure open and safe playgrounds for children

gt warfar Aferare (I IrSieT &, faoell): weled, faodll 81 a1 <31 &1 Bl
31X 28R, | S8 R g e X8l 2| ¥l f37 Tferdi § Ueh 3fiR 3R Bl [ER
STl oft, T8T TS FST UART 21 HSTHI & S8 Aled o o ofl § 3R UTdh 31 1
I g& 21 ST8l Ugel 9=d SIK1 & A1 FHedx 9 3ud SIed U Jig @ilad o, 314
d 3[S ¥ WhIT W gY3rd fshebe Werd 81 1 €U o¥Iell 8, 7 ] &l Yerg 31t 8l
9 319 Rasd! I 918X F81, AldIgol Thid H &g 81 AT 8

AlIMS & T RYIC Il 8 foh ART H 5 9 19 99 & g=di § Al Bi &% Usd
10 g1 H SIT 81 Febl &1 WHO o AR, B 5 H 9 1 gl AR 19 AT U 4
SIST B8] §| SHET HiET HaY g Whid TISH 31X wed! [thisidhel Ylaefac! 3 81 w4l
M B ART-3TS, Al B SiT, el § T AR WRT H g, I8! a1 BT el TRIRS
SINEISIRERSIRAI]

§ AXPR ¥ 31dd BT g [P 8% a1 AR Bl § g=ai & foy Ua e,
R 3R U Wt AT GATRad fha1 Syl I8 b g3pReder 81, 9 & Afaw
BARCNES

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The hon. Member, Shri Sujest Kumar
(Odisha), associated himself with the Special Mention made by the hon. Member,
Ms. Swati Maliwal. Thank you.

Now, Shri Satnam Singh Sandhu.

Demand for conferring Bharat Ratna posthumously to Shaheed Bhagat Singh,
Shaheed Udham Singh and Shaheed Madanlal Dhingra
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it = e <y (WERIT): STaWegs A8Igy, # 19T VeI Herd Uod §
UG ATEdl gl & «H IRSR F T VT A W BT, S 7 hadl USTTd DI STTHTa1ai
q Sl 7, dfcth qN T2 BT URTETRIS a1 3R I Hasidl b1 Tdid &l § &g
TRBR H MU BRI ¢ [P W18 W N8, LIS e (8 3iR els Ag-Tard SRR
I ARUNRIT HRA I | A1 fHa1 SYl 3 A1 afefari baat 4oid & g0,
gfe AR B HifT IR WIEFAT b A-D &1 9 48 7 23 I B g 3 Sl fqar
3R gfereT faar, g ofst Wl S &1 gaT A1 bl goaleld &Rdl &l Hgd 8 7
SRS SRR I ARG SITAATAT I &b BSIRI WEIQl DI AT Bl = et
ATl SRT A faeelt YA O o argedl 1 el ART 3R fafeer a<n & A @
SIBTATI 91 {8 ATl o [I9R, ITHT IS SR STD! IR0 AT HI 37 B
JETTHAT & TIfcd H /IR 3MTST 37U T AT DI T S Dl (G2 H BRI BR I8

2l

§ ERBR A A BT g [ 7 A1 3R AT DI WR IT QbR I
AT DI Y 5 HdTg TG Bl Sy

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The hon. Member, Shri Sujeet Kumar
(Odisha), associated himself with the Special Mention made by the hon. Member,
Shri Satnam Singh Sandhu. Thank you.

Now, Sant Balbir Singh; not present.

Recommendations of the Business Advisory Committee

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, | have to inform you
that the Business Advisory Committee, in its meeting held today, the 21% July, 2025
has allotted time for Government Legislative Business as follows:

Business Time Allotted

1. | Consideration and Passing of the Income Tax Bill, 2025, after
Report of the Select Committee is laid and the Bill is considered | Nine

and passed by Lok Sabha. Hours
2. | Consideration and Passing of following Bills, after they are | Four
introduced, considered and passed by Lok Sabha:- Hours
ational Sports Governance Bill, 2025,
ational Anti-Doping (Amendment) Bill, 2025 (to be
discussed

& English translation of the original speech delivered in Punjabi.
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together)

3. | Consideration and Return of the Appropriation Bill relating to | Four
Demands for Grants (Manipur) for the year 2025-26, after it is | Hours
introduced, considered and passed by Lok Sabha.

4. | Consideration and Passing of the Manipur Goods and Services Tax | (to
(Amendment) Bill, 2025 after it is introduced, considered and | discussed

passed by Lok Sabha. together)

be

The Committee also recommended that membership of the Ethics Committee
may be increased from 10 to 15 to make it more representative.

Further, the Committee recommended that the issue of disqualification of a
Member as provided under Tenth Schedule to the Constitution and rules made
thereunder on a disqualification petition filed by a non-Member may be referred to the
Ministry of Parliamentary Affairs for obtaining the advice of the Ministry of Law and
Justice.

MESSAGE FROM LOK SABHA

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Message from Lok Sabha, Secretary-
General.

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that Lok
Sabha at its sitting held on Monday, the 21StJuIy, 2025, adopted the following
motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
elect ten Members from amongst the Members of Rajya Sabha to associate with the
Committee on Welfare of Other Backward Classes for the term of one year beginning
from the date of the first sitting of the Committee and do communicate to this House
the names of Members so elected to the Committee."

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The House stands adjourned to meet
at 11.00 a.m. on Tuesday, the 22" July, 2025.

The House then adjourned at thirty -one minutes past four of the clock till eleven
of the clock on Tuesday, the 22" July, 2025.
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